
DIRECTORATE(lENERAI」 0「 FOREIGN′ I｀RADE
(DES― II SECTION〕

MINUTES O「 THE NORMS COⅣ lⅣIIT′FEE¨ II
4ヽEETINC No。 13/81-AIJC2/2019 DATED 03.10.2019(IIcld on 04.10.2019)

Plcasc Notc

i.For information of exportcrs, Norms Committcc‐ II handlcs aH cases pcrtaining to
nxdion/ratincation of norms for l〕 xport Products falling undcr I′ I｀C(HS)Chaptcr 72 to 76,78 to
80, 85。  Communications in rcspcct of cascs/pcrtaining to NC― II may bc scnt to cmail addrcss:

ll.

nc2.dg食のnic.in

ln ccrtain cascs thc dccision of thc Norms Committcc rcfcrs to the Rccommcndations/

Obscrvations/Dcncicncies rcccivcd froln thc conccmcd l｀ cchnicalノ uヽthority.Whcrcvcr applicablc,

a scanncd copy of such documcnt has bccn placcd at thc end of thc Minutes, in running scrial

ordcrs.′ 1｀hc conccmcd appHcant/company may go through thc samc and rcspond accordingly.

Siinilarly,a scanncd copy ofthe blank Standard I)eflciency Format,、 vhich may flnd a rcfcrcncc in

NC dccisions,has also bccn attachcd in thc end. 
′
I｀his may also bc rcn3rrcd to by thc conccmcd

applicant/company and may bc rcspondcd accordingly.
′
「 hc Norms(〕 ol■ rnittcc has takcn dccision only with rcspcct to tcchnical aspcct/wastagc norms.

Whilc rcdcclning thc applications, Rノ sヽ should chcck that thc applicant has fulf1llcd aH

rcquircmcnts as prcscribcd in policy/proccdurc including thosc in Policy Circulars issucd from

timc to timc or any othcr provisions undcr「 TP/11BP for EODC.
Whcrcvcr thc Colnl■ ittec has「Ixcd Norms,thc conccrncd RA may cnsurc that AA is issucd on thc

wastagcs/consumption as ratiflcd by thc Comlnittec or as per wastagcs clairncd in the application,

whichcvcr is less.

Meeting No. 13/81 of Norms Committee-ll for the year 2019-20 (originally scheduled for
03.10.2019) held on 04.10.2019 undcr thc Chairmanship of Shri R. P. Goyal, Additional Director
Gcneral of l"oreign 'l'radc to considcr thc following applications for ratification of norms in rcspect of
advance authorizations undcr l)uty I')xcmption Schcme (Chaptcr-4) of l.'orcign'l'radc Policy 2015-20.
'l'hc following membcrs wcrc prcscnt irr thc mccting:-

lV.

V.

Sl.No

l.

2.

3.

4

5.

Narlc & Dgsignation

Shri l]. O. Nayak. I).O.

Shri K. S. So<jhi. AIXMli)
Shri Sunil Kumar Saini. Asst. I)ircctor
Shri Shaish Kurnar. ( f irC:- t I
Shri V.C. Agarwal. ('l'li(l-3)

Dcpartment

I)III

MSM13

MSME
(〕onsultant

(〕onsultant

I)GF′「

I)GFl｀

Officcrs in attcndancc

1   1 Shn Shobhit Guμ a,1)y DG「
.I｀

2    1 Shri Amit Kumar,Assistant Dircctor

Minutcs Ofthc cascs discusscd in thc lllcCtil18 arc as bclowi

MEETING NUⅣ II〕 ER:13/81 AI′ C2/2019

Minutcs o[Mccting No. ll/tll datcd 04.09.2019 and 12181 datcd 1tt.09.2019 wcrc circulatcd
among all thc rncmbcrs of thc Corunittcc on 19.09.2019 and 30.09.2019 rcspcctively. On
rcccipt of thc commcnts, thc said minutcs wcrc incorporatcd on I)GIII"s wcbsite. IIencc, thc
said minr"rtcs arc unanimously approvcd.

ⅣIEETIN(〕 DATE:0310.2019
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(〕 asc No.:76/14ノ 81¨

AI」 C2/2018

HQ Filc

Casc No.:131/14/81-

AIJC2/2018

(〕 asc No.:138/14/81-

AI′ C2/2018

HQ File

Casc No.:58/14/81-

AI′ C2/2018

HQ File

IParり Nalnc:FCI OEN   Mcct No/Datc:13/81-
.CONNECTORS LIMITED IAlフ C2/2019

03.10.2019

Status:

Slatus:

RIンA Filc I′ ic.No/1)atc:1010059350

1 101/81/050/00794/AM19/   :10/24/040/00090//ヽ ν116/   30122015 1)cfcrrcd

Decision: fhe Committee considcrcd the casc as pcr agcnda and notcd that a copy of application
was sent to MeitY on 20.08.2019 for examination of the casc. Ilowcver. no commcnts have been

reccived yet. I Icncc, thc Committcc dccided to wait for comments.
The case stands deferrcd.

I)arty Namc:IrCI Olう N     Mcct No/1)atc:13/8ト
.CONNECTORSI′ IMITI]I) AI′ C2/2019
‐                         03 102019

.llQ Irile ,RLA Filc Lic.No/Datc:1010059668
i:01/81/050/00849/AM 19/ .:1012410401000841AM171 19.12.2016 I)cferred

Dccision: 'l'hc Commincc considcrcd thc casc as per agcnda and notcd that a copy oI application
was sent to MeitY on 20.08.2019 for examination of thc case. Ilowcver, no cornments have becn

reccived yct. I lcnce, thc Committee decided to wait for comments.

'l'he case stands dcfcrrcd.

Party Namci CIIANDAN   Mcct No/1)ate:13/81-   Status:
STEEI′ LIIИ I´「 IζI)       ALC2/2019

03.10.2019

RIンA lrilc Iン iC●No/Datci0310813188 Dcferred

:01/81/050/008s6/AM19/ :031941040100092/4M18/ I 1.0s.2017

Decision: 'l'hc Committce considered thc casc as pcr agcnda and decidcd to seek from the

applicant to furnish following information as sought by MoS vidc LJ. O. No.: 2(13)12018-'lD dated

30.09.2019:

1. Process flow diagram.
2. Input dimensions of the material bcing imported.
3. Final dimensions of the material being exportcd.
4. Wastage generation at cvcry stage of process with details.
5. Details calculation of wastages for relevant materials.
6. Consumption details of refractories and other consumables.

The case stands deferred.

Party Namc:IIASTALLOY Mect No/Datc:13/81-   Status:
INDIA LIMI′ I｀ED      AI′ C2/2019

103 10.2019

RI′ A lrilc Iソic.No/1)atc:2610012804 1)cfcrrcd

:01/81/050/001161AM191 :261241040100008/AM18/ 27.06.2017

Dccision: l'hc Committce considcrcd thc casc as pcr agcnda and notcd that a dcficicncy letter
seeking certain information as raiscd by Consultant ('l'EC-3) was sent to the applicant on

18.09.2019. However, no reply has been received yet. Ilence, thc Committec decided to wait for
reply of the applicant.
The case stands deferred.

Meeting No. 13/81-ALC2t2ols dated 03.10.20re (Herd 
", otlod?$HPo?*f,gf,.].,fl 

r,rr,
Dir.ectorate- General of nor.. ,n 

..:iO.
M協
;観:踏鷺l´辮V
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Casc No.:84/8/81-

AI」 (〕 2/2018

HQ lrilC

Casc No.:183/14/81-

AIノ (〕2/2018

Casc No.:104/14/81-

AIノ (32ノ2018

Casc No.:218/14ノ 81-

AI′ (32ノ2018

PVT.I′TD

Itrン A Irilc

Party Namc:LM WIND   IMeet No/1)atc:13/81-  Status:
POWIうR BLADllS[INDIA]・ AIフC2/2019

:01/81/050/00466/AM19/    :07/24/040/00125/AM18/   103.08.2017

1Dccision: 「́ hc(〕 olnHlittcc considcrcd thc casc as pcr agcnda and dccidcd to rlx thc ad― hoc norms
as pcr wHtten cOmments datcd 27.09.2019 givcn by Consultant(′ I｀13C-1).(COpy encloscd)

RA conccrllcd inay takc suitablc conscqucntial action accordingly.

Party Namc:ABB INDIA  IMcct No/Date:13/81-
LIMITl〕D.           IAIッ C2/2019

103.10.2019

IIQ lrilc Ilt.A lrilc Lic.No/Datc:0710112554 Defencd
:01/81/050/00901/AM19/ :01124/04010023llAMl8l,19.12.2017

Decision: 'l'his casc was carlicr relcrrcd to I)lll on 5.7.2019. DIII coutd not offer comments as
ANIr-4A was not available. Ilowcver, the case was referred to Consultant ('fEC-3) in Meeting No.
l0/81 datcd 21.8.2019 undcr thc mistakcn bclicf that DI'{l has not submittcd thc comments.'l'he,
Committcc notcd that ANI;-4A is still not available. 'l'hercforc, thc Committec decided to ask from
the applicant & Rn, Ilangalorc to lurnish thc same for cxamination of thc case. Aftcr its reccipt,
ANIr-4A rnay bc rcferred to DI II for comments.

'l'he casc stands dcfcrred.

103.10.2019            1

Lic.No/Date:07101H965 Approvcd

Status:

Status:

l》arty Namc:COSMOS   IMcct No/Dratc:13/81-  Status:
ENGI′ 1｀13CH PVT LTD    IAIン C2/2019

‐03.10.2019

HQ Irilc RLA Irile Lic.No/Date:341004376i Deferred
:01/81/050/00822/AM19l :3412410401002291AM181 01.01.2018

Decision: 'l'hc Committcc considercd the casc as pcr agenda and noted that a deficiency lcttcr
seeking ccrtain information as raiscd by Consultant (TEC-3) was scnt to thc applicant on
02.08.2019 followed by final reminder on 20.09.2019. IIowever, no reply has been received yct.
I lencc, thc Comrnittcc decidcd to wait for reply of the applicant.
'fhe casc stands dcfcrred.

Pany Namc:APAR    ,Mcct No/1)atc:13/81¨
INDUSTRIES I′ IMITED  IAIン C2/2019

103.10.2019

IlQ Irilc RLA Irilc I-ic.No/Datc:3410043846 Approved
:01/81/050/009361AM191 :3412410401002711AM181 02.02.2018

Dccision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and dccidcd to fix thc ad-hoc norms
as per writtcn commenls given by DPIIT vide U. O. No.: P-470111101/2019-1'SW dated
04.09.20 19. (Copy cncloscd)

Ii.A conccrncd may take suitablc conscquential action accordingly.
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ICasc No.:73ん /81-

IAIJC2/2018

‐HQ IrilC

ICasc No.:44ノ8/81-

AIノ C2/2018

1HQ Filc

Casc No.:217/14/81-

AI」C2/2018

(〕 asc No.:103/14ノ 81-

AI」C2/2018

I)arty Namc:IフM WIND    Mcct No/1)atc:13/81-

POWERI〕 IンADItS IINDIAl AIン C2/2019
PV′ 1｀ 1′
´
1｀1)              03.10.2019

Status:

Iン iC● No/1)atc:3410043923 1)cfcrred

:01/81/050/0O28llA|lllgl :341241040100350/AM18/ 27.02.2018

Decision: l'he Committcc considered thc case as pcr agcnda and noted that a dcficicncy letler

sceking certain information as raised by Consultant (TIIC-l) was sent to the applicant on

13.08.1019 followcd by final rcminder on 03.10.2019. Llowcver, no rcply has becn received yet.

Hence, the Committee decided to wait for reply of the applicant.

'l'he case stands dcferred.

RIンA lrile

Party Namc:LM WIND   Mcct No/1)ate:13/8卜    Status:

POWER BIンADES IINI)IA]AI′ C2/2019

PVT.LTD

RIンA Filc

03.10.2019             1

1′ic.No/1)atci0710112926 1 Approved

10:01781/050/00426/AM19/  1:07/24/040/00320/AM18/  10503.2018        1

1Dccision:Thc Commitcc considcrcd thc casc as pcr agcnda and dccidcd to■ x thc ad¨ hoc norms

las pcrwrittcn commcnts d・ atcd 27.09.2019 givcn by Consultant(TI]C-1)・ (COpy enclosed)

IRA conccrncd may takc suitablc conscqucntial action accordingly.

Parυ Namc:APAR     ‐ Cet No/Dratc:13/81-   Status:
INDUSTRIES Iン IMITED  AIフC2/2019        1

03.10.2019             1

1責。 ri16            1kI′A File           Iン iC.No/Datc:3410044025 1 Approvcd

ll 191イ

'19'9/99?''`今

Y19/  1:'191194999191/AM18/  09.04.2018       
‐

IDccision:Thc Committcc considcred thc casc as pcr agenda and dccided to flx the ad― hoc norms

,aS per written comments g市en by DPIIT vide t」 .0.No.:P-470H/107/2019-TSW dated

104.09.2019.(COpy cncloscd)

IRA conccmcd may takc suitable consequcntial action accordingly.

Parり Namc:IッM WIND   Mcct No/Datc:13/81-  Status:
POWIう R BIッ ADI〕 S INDIA  AI′C2/2019

PV′ 1｀ .Iン
′
rI)               o3 102019

HQ Filc            ‐RLA File           I′iC.No/Datei3410044165 11)cfCrred
:01/81/050/00821/AM19/    :34/24/040/00065/AM19/    23.05.2018            1

う
ん Decision: 'l'he Commitlce considered the case as pcr agenda and noted that

sccking certain information as raised by Consultant ('fllC-l) was sent to
02.08.2019 followcd by final rcminder on 20.09.2019. Ilowcvcr, no reply has

I-lence, the Committee dccided to wait for reply of thc applicant.

a dcficicncy letter
thc applicant on

bccn rcccivcd yct.

'l'hc casc slands de fcrrcd.
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:01/81/050/00808/AM19/   :07/24/040/00018/ノ Mヽ19/
I′ic.No/Datc:0710113339   Approvcd
28.05.2018             ‐

Decision: The Committec considered the casc as per agenda and dccidcd to fix the ad-hoc norms
as per writtcn commcnts datcd26.09.2019 givcn by Consultant (Tuc-l) as undcr:

ITCIIS

C;;" I 
ExRort ltem 

I Quantitr | .#" I Imporr ltem

Hn LDEX GEN 3 | ,.^^^ ^^^ I I Nyt,oN

Casc No.:90/14/81-
IAI」C2/2018

HQ IrilC

‐Casc No.:163/14ノ 81-

AI」 C2/2018

HQ「 ilC
:01/81/050/00881/AM19/

Party Namc:TE
CONNECTIVITY INDIA
PVT LTD

RIフA Filc

Ⅳicct No/1)atc:13/81-
IAIン C2/2019
03.10.2019

Import ltcm

CRG0
1う Iン 1〕CTRICAL
S′ I｀ 1〕 I]Iン SI II〕 I〕

′
「 S

IN COHンS WIDTH
600MM AND
ABOVE

,Status:

Ilccommcndcd
QuantiL_
l.0l Kg/Kg
contcnt in thc
cxport product

“
馴∞
:ⅢⅢ要抑 1爛:∬

01  1麟
iヽvl:ltslg52072-l lr\u''Iu1'I I IMINLON

HAI′ DItX GIうN3 39081090110B140
72000.0001       1131ノ ACK85389000翠

摯?,賢聟V I紀窯:よ予Ittζ 15登おラfダ I Number l   lF登 11,今|   |… …・́I「I~^ |   |   11573460-1
Notc:′ I｀ hcl〃 ord``NYI」 ()卜I''may bc addcd in thc dcscription ofimportitcm.

RA conccmcd may take suitable conscquential action accordingly.

1.02 Kgs/Kg
content in the
export product

Mcct No/1)atc:13/81-     status:

ノヽI′(32/2019

03.10.2019

ItIンA 
「
ilc                Lic.No/1)atc:3410044184  1 Approvcd

:34/24/040/00049/ノ Mヽ19/   28.05.2018

Pany Nainc:VHン AS
TRANSCORE LTD

Decision:'l'hc Committec considered thc casc as pcr agenda and notcd that a copy of application
was scnt to MoS on 09.08.2019 for cxamination of the casc. Ilowcvcr, no comments havc been
rcceivcd from MoS. 'lhe mattcr was dclibcrated in the mccting and thc Committee obscrvcd that in
thc past similar cascs havc alrcady bcen approvcd. l'hercforc, thc Committee decided to fix the
ad-hoc norms on the basis of inputs provided by 1'echnical Mcmbcrs prescnt in the mccting as
undcr:

72261100

Export Item

CRGO SHン ICON
STlう EI′ Sl′ I′ I｀

(〕 ()IIン WII)・ I｀ II

LESS THAN
600MM

Quanjty

50000.000
KG

I′ 1｀(〕 IIS

(〕ode

Notc: product should match.

IIA conccmcd may takc suitablc conscquential action accordingly.
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ICasc No.:105/14ノ 81¨

AI`C2/2018

HQ Filc

Casc No.:108/14/81-

Alメ32/2018

(〕 asc No.:71/8/81-

AI」 (32/2018

PRIVATIIIン IMITl]D

RIンA Filc

PVT.1′TD

RIッA lrile

03.10.2019

1′ic.No/1)ate:3410044194‐ Approvcd

03 10.2019            1

Lic.No/Datc:3410044262 Deferrcd

Party Namc:CIIINA STItI〕 I′ Mcct No/1)atc:13/8卜   Status:

CORPORAT10N INDIA   IAI′ C2/2019

:01/81/050/0 O823lAM19l :341241040100059/AM 19/ i3 I '05'2018

Dccision: I'he Committcc considcrcd thc casc as pcr agcnda and notcd that a copy of application

15 was sent to MoS on O3.O7.2}lg for cxamination of thc casc. Ilowcver, no commcnts have been

received from MoS. 'l'hc matler was delibcrated in the meeting and the Committee dccided to

ratify the norms on repcat basis as approved for AA No. 3410043636 datcd 14.11.2011 in NC-2

M. No. 5/81 dated 12.6.2019 allowing quantity of cach import itcm @ 1.015 Kg/Kg contcnt in the

cxport product with the condition that thickncss and gradc of import and export itcms to match.

RA concemed may take suitablc conscquential action accordingly'

Casc No.:106/14/81-

AIメE2/2018

HQ IrilC

Party Namc: LM WINI) Mcct No/1)atc:13/81-    Status:

POWER BLADESINDIA  IAI′ C2/2019

:01/81/050/0O824lAulgl :341241040100093/AM19/ 19'06'2018

l6 Decision: l'hc Committce considercd the casc as pcr agcnda and notcd that a deficicncy lctter

seeking certain information as raised by Consultant ('fEC-l) was sent to the applicant on

02.08.2019 followed by final rcminder on 20.09.2019. IIowcvcr, no rcply has bccn rcccived yet.

Llencc, the Committee dccided to wait for rcply of the applicant'

'l'he case stands defcrrcd.

PVT.LTD 03.10.2019

IIンic.No/D7atc:3410044263 DeferredHQ Filc              RLA File
:01/81/050/00826/AM19/   134/24/040/00075/AM19/   119.062018            1

17 158tisi31:Thき commitcc considercd thc casc as pcr agcnda and notcd that a dcncicncy lcuer

sceking ccrtain information as raiscd by Consultant(′ I｀EC-1)waS SCnt to the applicant on

02.08.2019 followcd by flnal rclninder on 20.09.2019. IIowcvcr,no rcply has bccn reccived yct.

I―Iencc,thc Committcc dccided to wait for rcply ofthc applicant.

11｀he case stands dcferrcd.

Party Namc:IンM WIND   Mcet No/Datc:13/81-  Status:
I》OWl〕 R BI′ADES INDIA  AIン C2/2019

Pany Namc:Iン M WINI) .Mcct N()/1)atci1 3/81- Status:
POWItlt BI′ADES INDIΛ   AIノC2/2019

PVT,IンTD 03.10.2019

IHQ Filc            RLA Filc           I′ iC.No/Date:3410044297 1)cferred ‐

18191481/9,0/091'1/今 Y19/  ‐1'1911919/00117管 YI?/  .02.07.2018             1
lDecision:The Committec considcred the casc as per agenda and notcd that thc deicicncy lcters

l鷺ll[1‖III『
lill:11鋼 littll
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Party Name:LM WIND   IMect No/Datc:13/81-
POWI〕R BLADESINDIA  ‐ALC2/2019
PVT.I′TD            o3.10.2019

RIンA Irile I′ic.No/1)atc:3410044296‐ Dctrrcd
:01/81/050/00456lAMlgl i34/241040/00098/AMl9/ 02.07.2018

l9 Dccision:'l'hc (lommittce considercd thc casc as pcr agcnda and notcd that thc dcficiency lcttcrs
seeking certain information as raiscd by Consultant ('l'EC-l) was sent to the applicant on
28.12.2018 followed by remindcrs on 31.05.20i9 and 14.08.2019. Ilowcvcr, no reply has been
rcceivcd yct. Ilcncc, the commitlcc dccidcd to wait for reply of thc applicant.

'l'hc casc stands dcfcrrcd.

‐Casc No.:74/8/81-

AIメ32/2018

HQ「 ilC

Casc No。 :53/8/81-

AIノ C2/2018

HQ「 ilC

Casc No.:68/8/81-

AIノ C2/2018

ICasc No.:70/8/81-

AIィ C2/2018

‐HQ「 ilC
22 :01/81/050/00452/AM19/

Status:

Party Namc:IンM WIND   Mcct No/1)atc:13/8卜   Status:
POWitlt i31′ AD13S INDIA  ALC2/2019
PVT.I′TD

RLA Irilc

03.10.2019

1ンic.No/Datc:3410044376 1 Dcferred
:01/81/050/0043s/AMtgl :34l24l040l0015ztAMt9t 31.07.2018

20 Decision: 'l'hc Comlnittcc considercd the case as pcr agenda and notcd that the deficiency letters
seeking certain information as raiscd by Consultant (1'liC-1) was scnt to thc applicant on
28.12.2018 followed by reminders on 01.06.2019 and 14.08.2019. Ilowever, no reply has been
receivcd yct. Ilcnce, thc committee dccided to wait for reply of thc applicant.

'l'hc casc stands deferrcd.

Party Namc:I′M WIND    Mcct No/Datc:13/8卜    Status:
POWi:It 131ン ADItS INDIA  AI′ C2/2019         ‐
PV′ I｀  Iン
′
I｀I)                o3.10.2019

I IQ Irilc IiLA Irile Lic.No/Da1c:3410044314 Deferred
:01/81/050/00450/AMl9/ :34l24lO40t0o149tAMtgt 31.07.2018

2l Dccision:'l'hc Committce considcrcd the casc as pcr agcnda and notcd that thc deficiency lcflcrs
sceking ccrtain infonnation as raiscd by Consultant ('fEC-l) was scnt to thc applicant on
28.12.201t1 followed by rcmindcrs on 0l .06.2019 and 14.08.2019. Ilowcver, no r.piy has bccn
rcceivcd yet. IIence, thc comrnittec dccided to wait for reply of thc applicant.

'lhe casc stands deferrcd.

Party Name:l′M WIND   ‐Mcct No/Dttc:13/8卜   Status:
POWER BIンADES INDIA  AI′C2/2019        1
PV′F Iン
′
I｀I)               o3.10.2019            1

ItI′ /ヽ lrilc Lic.No/Date :3 4 I 004437 5 r Approved
:34/24/040/00151/AM19/    31.07.2018

Dccision: The Committee considered the case as pcr agenda and dccidcd to fix the ad-hoc norms
as per writtcn commcnts datcd 03.10.2019 given by Consultant ('fllc-l). (Copy cnclosed)

RA concerned may take suitablc consequential action accordingly.
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Casc No.:127/14/81¨      Party Namci RATNAVEER Mect No/Dttc:13/81-   Status:

AIノC2/2018           STAINLESS PRODUCTS  ALC2/2019
PVT LTD            03.10.2019         1

HQ File

:01/81/050/00845/ノ Mヽ19/
ItIン /ヽ lrilc Iン iC● No/1)atc:3410044421 .I)cfcrrcd

:34/24/040/00160/ノ Mヽ19/    14.08.2018

Decision: The Committec considered the case as per agenda. Consultant (TEC-3) informed that

^" 
reply furnished by the applicant vide le11er dated 16.08.2019 is incomplete. The applicant has not,

zr providcd following information:
(i) Sl. No. 11(a) of SDL

iiil Stage wise wastage as requested. This information should be provided for 5-6 sizes

having hither quantity.
(iiD To explain the difference between Export product at Sl. No' I

No. 4 as description of both products are same.

The case stands deferred.

and Export product at S1.

Case No。 :84/10/81-

AIノ C2/2018

HQ Filc            RI′ A「ilc           Iン iC No/Datc:0410164608 Approved

i01/81/050/00565/ノ Mヽ19/   :04/24/040/00113/AM19/   23.08.2018

儒 1lls讐 ぶ 別 胤 :舞 :潔 l鷺F懲 駕∫電器 滉 駕
ゝ

脳 l'.腸 .:き 1ま∬ 轟 贈 総

5/81 dated 12.06.2019 as pcr advicc of rcprcscntative of MSME with thc conditiOn that thc

pcrccntagc of lcad in import itcm should not bc morc than 98.27% (AHowing maximum
wastagc of l%a■ cr adjusting punけ contCnt):

E*po.t it", Import itcm Ilccommcndcd

Import QuantitY
is allowcd as

applied
(RA must

Parり Namc:PON)Y
OXII)ES ANI)
CHl'MICALSIィ IMI′ I｀ED

Mcct No/Datc:13/81-   Status:

AIノC2/2019
03.10.2019

24

IンCad ln30tS

99。 970/0

Min Purity.

I{crncltcd Lcad
lngots/Blocks/Jumbos

cnsure wastage
is not more than
l%o based on
actual lcad
contcnt)

RA conccmed may takc suitable consequential action accordingly'

8 1 Page 44   Mecting No.13/81-ALC2/2019 dated 03.10.2019(IIeld on 04.拙
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Ptt DlrecPr'eneralず ,°
ЮiqnTra,?

ITCHS
Codc

78019990

Quantity

500000.000

Kg78011000



| :Case No.:137/14/81-     Party Namc:ABB INDIA  :Mcct No/Datc:13/81-  iStatus:
:ALC2/2018          LIMITED.          :ALC2/2019        1

03.10.2019    1
1HQ I:118           RI:A Fi16‐

~    '   ~Litiヽ
6′bat8:6ウ ibi13ケケilAbおお↓

`む
101/81/050/00855/AⅣ l19/    :07/24/040/00133/AM19/   127.08.2018            ‐

ち5器P絡肌:鰍:∫∬ツ霊出Ъttll;Ъ∬釧縦1謝猥輛F籠
配仙mms

1 1・
 ThC quanttty of raw matcrial may be a1lowcd on Nct to Nct basis whh aclountability
l    clausc.

1 2. 
・
I｀hc components may bc a1lowcd on Nctlo Net basis as pcr CN-4.

IRA conccrncd inay takc suitablc consequcntial action accordingly.

iCasc No.:144/14/81¨     Parけ Namc:BHARAT   IMcct No/Datc:13/81-   Status:
IALC2/2018           HEAVY ELECTRICALS  IAlフ C2/2019        1
1 1             1′ IM11｀I]D        103.10.2019      1
:HQ Filc            RI′ A Filc           lン ic.No/Datc:H10028372 1 Dcfcrrcd
101/81/050/00862/AM19/    :11/24/040/00021/AM19/    03.09.2018            1

26 1Decision:′ 1｀hc COmmittce considercd thc casc as per agcnda and dccided to scek from the
applicantto furnish thc fo1lowing infOrmation tt pcr ad宙 cc of COnsuhant(′ I｀EC…3):

1  1・ TO prOvide dctails Ofimpo■ ■cm at Sl.No.4i.c.placcmcnt in cxport product,quantity

l      in inultiplc ofcxport product.

11｀hc case stands deferrcd.

Casc No.:164/14/81¨     Parり Namc:CHINA Sl｀ 1う I〕L IMcct No/Datc:13/8卜   IStatus:
IAIノC2/2018          CORPORATION INDIA  IAIン C2/2019        1

PRIVATIt LIMITED     03.10.2019        1

1HQ「ilC            RIン A Irilc           11ィ ic・ No/Datc:3410044554 1 Approvcd
101/81/050/00882/ノ Mヽ19/    :34/24/040/00172/AM19/   105.10.2018

11〕CCiSiOn:′ I｀hc Com■littcc cOnsidcrcd thc casc as pcr agcnda and notcd that a copy of application
271was senttO MoS on 05.07.2019 fOr cxamina」 on Ofthe casc.HOwcvcr,no commcnts have bccn

rcccivcd frol■  MOS. 
′
1｀he mattcr was dcliberatcd in thc mccting and thc Committce decidcd to

ratlfy the norms on rcpcat bぉ is as approved for AA No.3410043636d・ atcd 14.H.2017 in NC-21

1M.No.5/81 datcd 12.6.2019 Jlowing quan五 ty ofcach impon lcm@1.o15 Kg/Kg contcnt in thc

lexport product with thc cOndition that thickncss and gradc ofimport and cxport itcms to match

lRA conccrllcd may takc suitablc conscqucntial action accordingly.                   |

iCasc No.:94/8/81¨     Paゥ NamcILM WIND  IMcct No/1Date:13/81-  IStatus: |
:AI」C2/2018

28 1HQ IrilC

POWI,It 131′ ADI:S INDIA  AI′ C2/2019
PVT.I′TD

ItI′ A lrilc

03.10.2019            1

Lic.No/Datc:3410044676 1 Deferrcd
:01/81/050/00476//ヽ M19/    :34/24/040/00248/AM19/    09.11.2018

1)ccision:′ 1｀hc C0111rnittcc cOnsidcrcd thc case as per agcnda and notcd that thc dcflcicncy lcttcrs

sccking ccrtain inforination as raiscd by Consultant(TEC-1)waS SCnt to thc applicant on
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28.12.2018 followed by rcmindcrs on 01.06.2019 and 14.08.2019. Ilowever, no reply has been

received yet. Hence, thc Committee decided to wait for reply of the applicant.

'Ihe case stands deferrcd.

Paty Name:Iン M WIND   Mcct No/Date:13/8卜   Status:
POWER BLADESINDlA  AI′ C2/2019
PVT.L′ 1｀D           03.102019

IHQ「ilC            ‐RIンA File           Lic.No/Datc:3410044678 Dcferred
l:01/81/050/00477/AM19/  1:34/24/040/00253/AM19/   09H.2018

29‐
Dc`isioi:′ 1ヽht commilさ c c8Asidさ icd thc cas`as pcr agcnda and notcd that thc deicicncy letcrs

sceking ccrtain information as raiscd by Consultant(TEC-1)waS SCnt to thc applicant on

28.12.2018 follo、 vcd by rcmindcrs on 01.06.2019 and 14.08.2019. 1lowcvcr, no rcply has bcen

receivcd yct.Hcnce,thc Committcc dccided to wait for rcply ofthc applicant.

′
「 hc casc stands dcfcrrcd.

Casc No.:95/8/81¨

Alノ C2/2018

(〕 asc No.:96/8/81-

AI」 (〕 2/2018

Casc No.:182/14/81-

AIッ (32/2018

HQ IrilC

31:01/81/050/09900/AM19/

Casc No.:201/14/81-

ALC2/2018

HQ File

Pany Namc:TAG
CORPORAT10N

RI′A Filc

Mcet No/1)atc:13/81¨     IStatus:

ALC2/2019
03.10.2019

1ィic.No/Datc:0410164897 Defcrrcd

Pany Namc:I′ M WIND   Mcct No/Datc:13/8卜   Status:
POWER BLADESINDIA ALC2/2019
PVT.1ノTD          ‐03.10.2019        ‐

HQ Filc            lRI′ A File           Iノ iC● No/Datc:3410044677 Dcferred

:01/81/050/00478/ノ Mヽ19/    :34/24/040/00249/AM19/   .09.11.2018

301Dttisioil Th`c6“島itt86 considさ i`d the casc as per agenda and notcd that thc deicicncy le■ ers
sccking ccrtain information as raiscd by Consultant(TEC-1)waS SCnt to thc applicant on

28.12.2018 follo、vcd by remindcrs on 01.06.2019 and 14.08.2019. IIo、 vevcr, no reply has becn

reccivcd yct.Hcnce,thc(3ommittee dccided to wait for reply ofthe applicant.

IThe casc stands dcfcrrcd

:04/24/040/00138/AM19/    1911.2018

Decision: 'l'he Committee considcrcd thc case as pcr agenda and notcd that the applicant's reply r

was sent to DPIIT on 25.09.2019 for examination of the case. Howcvcr, no comments have been,

received yet. Hence, the Commiffee dccided to wait for thc comments.

,The case stands deferred. :

Paty Namc:POLYCAB   Mcct No/Datc:13/81-   Status:
WIRES PVToLTD.      AIン C2/2019        ‐

03.10.2019

RLA File Lic.No/t)ate :03 10825342 Approvcd
IЮ 1/81/050/00919/AM19/ :Ю 3/95/040/00823/AM19/ 30.H.2018      1    :

IDecision:The Commi"ee conddered the case as per agenda and dedded to ix the ad― hoc normsi

ias pcr writtcn comments datcd 01.10.2019 given by Consultant(TEC-3).(Copy encloscd)    |

IRA concemed may take suitable conscqucn」 al action a
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Casc No.:48/12/81¨

AI」C2/2018

HQ「 ilC

Casc No.:19/11/81-

AIッC2/2018

HQ「 ile

Casc No.:20/11/81-

AIノC2/2018

HQ「 ile

Casc No.:21/11/81-

AI“ C2/2018

HQ「 ilC

PVT.IンTD

RLA「 ile

PVT I′TI)

RIンA「 ilc

PVT.IンTI)

RIッA Filc

PVT.I´TD

RIンA Irilc

Palty Namc:IンM WINI)    Mcct No/1)ate:13/81-   Status:
POWI]R BLADES INDIA  ALC2/2019

:01/81/0s0/006861AM191 :3412410401002841AM191 05.12.2018
33 Decision: 'l'he Committcc considcrcd the casc as pcr agcnda and notcd that a deficicncy lctler

seeking ccrtain information as raiscd by Consultant (lllc-l) was sent to the applicant on
01.06.2019 followed by final rcmindcr on 14.08.2019. I-Iowcver, no rcply has becn received yet.
IJencc, thc Committcc decided 1o wait for rcply of thc applicant.

Thc casc stands deferred.

03.10.2019

1′ic.No/Datc:3410044736 Deferrcd

03.102019

1′ic.No/Datc:3410044751‐ Dcfcrrcd

03.10.2019            1

1′ic.No/Datc:3410044752 1 Defcrrcd

03.10.2019            1

1ンic.No/Datc:3410044753 1 Dcfcrrcd

Patt Namc:I′ M WIND   Mect No/1)ate:13/81-  Status:
POWI〕 R BIンADItS INDIA  ALC2/2019

:01/81/050/006351AM191 :34l24l04Ol0O2BS/A|/rtgt 12.12.2018 l

34 l)ecision: 'l'hc Committec considcrcd thc case as per agcnda and notcd that thc dcficicncy lcttcrs
seeking ccrtain information as raiscd by Consultant (lllc-l) was scnt to thc applicant on
25.03.2019 followed by remindcrs on 0l'J6.2}lg and 14.08.2019. Ilowcver, ro r"piy has been
reccivcd yct. Flcncc, thc committcc dccided to wait for reply of thc applicant.

'l'hc casc stands defcrred.

Pany Nainc:I′M wIND    Mcct No/1)atc:13/81-   status:
POWItit 131′ ADItS INDIA  AI′ C2/2019

:01/81/050/00636lAMlgl :34l24t040tO0292tAMlgt 12.12.2018
35 Decision: 'l'hc Ctlmmittcc considcrcd thc case as per agcnda and notcd that the dcficiency lctters

secking ccrtain infomation as raiscd by Consultant (TIIC-l) was scnt to thc applicant on
25'O3.2}lg followed by rcmindcrs on 0l .06.2019 and 14.08.2019. IIowcver, no ,.piy has bcen
rcceived yet. Hcnce, the committcc dccided to wait for rcply of thc applicant.

'l'hc case stands dcfcrrcd.

Party Nainc:I′M WIND   Mcct No/Datc:13/81-   Status:
POWlうIt BLAD13S INDIA  AIンC2/2019

:01/81/050/00637lAVtgl :34l24t040t0o293tAMtgt 12.12.2018
36 I)ccision: 'l'he Committcc considcrcd thc casc as pcr agcnda and notcd that thc dcficicncy lettcrs

rseeking ccrtain information as raiscd by Consultant (TIIC-I) was sent 1o the applicant on'25-03.2019 followed by rcmindcrs on 0 t.06.2019 and 14.08.2019. IIowever, no r.piy has been
,received yct. Hence, the commiftce dccided to wait for reply of thc applicant.

.l'he case stands dcfcrred.
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ICasc No。 :203ノ14/81-

AI」C2/2018

HQ Filc

Casc No.:206/14/81-

A1/C2/2018

HQ Filc

Paflv Namc: AIION Mcct No/1)atc:13/81-

TEI″ ECTRONICS PVT LTD IALC2/2019
‐                         .03.10.2019

ItI′ A llilc

Status:

DeferredIン iC● No/1)atc:0710114269

r:0 I /8 1/050/00921 lAMlgl ,:07 12410401002201 AM19l 13 .12.2018

37 Decision: l'he Committce considercd thc case as pcr agcnda and dccided to scek from the

,applicant to fumish the following information as per advice of Consultant (TEC-1):

' 2. Details of indigenous input along with weight for each export product separately.

._ - 
,ttre case stands deferred.

Party Namc:OLECTRA   ‐Mcct No/Date:13/8卜    Status:
GREENTECH Iノ IMITED  IAIンC2/2019        1

03.10.2019            1

RIンA Filc Iノ iC● No/1)atc:0910066971 ノヽpprOvcd

:01/81/050/00924/AM19/    :09/24/040/00446/AM19/    1712.2018            
‐

Dccision:′ I｀hc(〕olnmittcc considcred thc casc as pcr agcnda and decidcd to flx thc ad― hoc norms

as per writcn commcnts dttcd 26.09.2019 givcn by Consuhant(′ I｀13C-1)aS undcri

I{ccommended
Quantity

5094.000

Nulllber

ITCHS
(〕odc Quanti

Siliconc
Rubber
Insulators
33kV rokN
PIN
Polymer
Insulators
(Containing
Silicon
Rubber
Compound
Minimum
1.47 Kglpc)

Elastosil R 401/40S 3210 Kg

39100000 Silicones in Primary

IgIrn!---
3210 KgAluminium

I lydroxidc
Aluminium
I Ivdroxidc
lうlastosil Aux As applied
Mould Itcleasc
Agent A Siliconcs
ill l)ri Irorms

As applied

As pcr GN-4

As per GN-4

Note: 'l'he description "Containing Silicon Rubber Compound Minimum 1.47 Kg/pc" may

be added in the description of cxport item.

RA conccrncd may takc suitable conscquential action accordingly.

12 1 Page 44   Ⅳlecting No.13ノ 81-AI」 C2/2019 dated 03.10。 2019(Held On 04.10oqと 曜〕H
Dy. Director General cf Foreign Trade
Directorate General of Foru,gn Tlade

Ministry of Commerce & lndustry
Lldr'og Bhawan, New Delhi

85469090

tilastosil Aux G
3243 Primer
P4*"q_
1OkN Ball (Rib)
Metal Item
lOkN Socket (Rib)
Metal Item

73261990

73261990

Export Item Import Itcm



Casc No.:214/14/81¨
‐
AI」C2/2018

Party Namc:SHERA
ENI〕RGY PVT.IンTD.

Mcct No/1)ate:13/81-

AIンC2/2019
103.10.2019

Status:

3

9

IHQ Filc             lRLA「 ilc            Lic.No/Datc:13100491 1 Approvcd
101/81/050/00932/ノ Mヽ19/    :13/24/040/00119/AM19/   53

20.12.2018

I)ccision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and dccidcd ro fix thc ad-hoc norms
as pcr wriltcn commcnts daied26.09.2019 given by consultant ('fllc-3) as under:

Ｓ‐
．
Ｎ。
ITCIIS

Codc
IJxport Item Quantily

Ｓ‐
．
Ｎ。
ITCHS
Codc

Import Item
Recommende
d Quantity

1

8544119
0

PAPER
COVERED
COPPER
CONDUC・ I｀ORS
(STRIPS/WIRI]
S) 71523.00

0KG

1

7404001
2

COPPER
SCRAP

743001く g
includin8 60/O

wastagc

(CONTI]NT OI「
COPPI]R70093
KG CONTENT
Olr KRAF′ F

PAPER 2193
K(〕。)

つ
４

7404001

2

COPPER
SCRAP

24765 Kg
including 6%

wastagc

う
ん

8544111

0

ENAMI]Ll′ l:I)
COPPI〕R
WIRE/S′「 RIPS

(CONTI]NT O「
C()PPI〕 R23364
KG.)

23841.00

0 Kg
4804390
0

KRAFT
PAPER
INSULATE
I)

2238K8
including 2%

wastagc

RA concerned may take suitable conscqucntial action accordingly.

Party Namc:WAAREE   Mcct No/Date:13/8卜   status:
I]NI〕 RGIES LTD.      IALC2/2019        1

03.10.2019

IHQ Filc            RI′ A Filc           Iン ic.No/Datc:5216o4'8ウ ケl be庭拝3d
l:01/81/050/00933/AM19/  :52/24/040/00070/AM19/  120.12.2018       1
40‐ Dctision:Th6 Committcc cOnsiacrcd th6`五ζc as lさ:五L`Ad五 五五a n6tcd iAat ζさ86ha abflι i3A8,

letter sceking certain information as raised by Consultant ('t'EC-:) was sent to the appli
IR Oq ?OlQ IInuro.,n" nn '^^1., r,.,- L^^- -^^^:..^i -.^r rr-,-
・ψ・し‐・ 。シ‐1ヽ 11■ 6し i`し alli llllυ lll10ι lυ l1 4S IこlSCu Oy し OnsullanI(1 ltし―jり Was scnt tO thc applicant on
18.09.2019.IIOwcvcr,no rcply has bccn rcccivcd yct. IIcncc,thc(〕 Omlnittcc dccidcd tO wait fOr
rcply of thc applicant.

l'hc case stands dcfcrrcd.

13 1 Page 44  Mccting No.13/81-AI`C2/2019 datcd 03.10.2019(IICld On 04。
10.2019)

Casc No.:215ノ 14/81-

‐AI′ C2/2018



Mect No/1)ate:13/81-    
‐
Status:

ALC2/2019
03.10.2019

HQ File I{l-A Filc Lic.No/l)atc:0710114342 Deferred
:01/81/050/009421AM191 :0712410401002111AM191 31.12.2018

41 Dccision:'fhc Committcc considcrcd thc casc as pcr agcnda. Thc rcprcsentativc of applicant was
unable to cxplain about production & manufacturing proccsses bcfore Norms Committee. The
rcpresentativc requestcd to allow onc morc opportunity of personal hcaring with'fechnical person.
Therefore, the Committce decidcd to allow thc samc and call again the applicant for pcrsonal
hearing to cxplain the casc in thc forthcoming NC meeting.

The case stands dcfcrred.

Casc No.:224/14/81-

AIノ C2/2018

Case No.:271/14/81-

AI」 C2/2018

HQ Filc

Casc No.:39/2/81-

AIメ32/2019

Casc No。 :275/14/81-

AI,C2/2018

HQ Irile

Pany Nal■ c:」 INDALン

AIンUMINIUM Iン
′
I｀I)

Partv Name:

RI′A「 ilc IンiC No/Datc:0510409555 Dcferred

:0 1/8 1 /050/00989/AM I 9/ :0512410401006211 AMl9l 0l .02.2019

Decision: 'l'hc Committcc considercd the case as per agenda and notcd that a copy of application

_ was sent to MoS on 05.07.2019 for examination of the case. However, no comments have been
42 ,received from MoS. 'Ihc matter was deliberated in the meeting and the Committce decided to seek

from the applicant to fumish following information as per advice of Consultant (1'EC-3):

1 . To provide details of stage-wise wastage.
2. Sl. No. 5 & 11 of the Standard Deficiency Format.
3. Weight of import item at Sl. No.2.

The case stands deferred.

MAHARASHTRA       AIン C2/2019
SI〕AMIン l〕SSIン IMITl]I)   03.10.2019

I〕NGINIう 1じRING
I′ABORATORIES PVT Iノ TD.

RIフA Irilc

Meet No/Datc:13/81-    Status:

AIンC2/2019
03 10.2019

1ノiC No/1)atc:0510409583 1)cfcrred

05.02.2019

Parり Namc:DIAMOND  Mcct No/Date:13/8卜   Status:
ENGINEERING       ALC2/2019
(CHItNNAI)PVT LTD    03.10.2019

HQ File RLA Filc Lic.No/Datc:0410165 164 Approved

Or,:011811050/01l25lAill4lgl':0412410401002241NM191 
04.02.2019

Dccision: The Committee considered the case as per agenda and decided to fix thc ad-hoc norms

as per written comments given by DPIII'vide [J. O. No.: I'-4701114712019-'I'SW dated

'26.09.20 19. (Copy enclosed)

RA concemed may takc suitablc consequential action accordingly.

Party Name: SCHWEITZI)R Meet No/Datc:13i81- Status:

44 :O1/81/050/00993/AM19/ :05/24/040/00625/ノ Mヽ19/

'Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to MeitY on 08.08.2019 for examination of the case. Howevcr, no comments have been
'received yet. Hence, the Committee decided to remind MeitY for expediting the commcnts.

r I'hc case stands defcrred. 
-M14 | Page 44 Meeting No. 13/81-Al,C2D0l9 dated 03.10.2019 (Ileld on 04.10.26BpBHITGUPTA _

Dy' Director General ci Forelgn Trade

Directorate General of For'"3n -:ade

tV'linisinl of Coi'nmerce & lnci:siry
Ll:l i'- -' ::.','ar, lic''v Dciiri



‐
RIフA「ile           iIコ ic.No/1)atc:0410165192 Defcrrcd l

45 i:01/81/050101ll9lAM19l :0412410401001971AM19t,11.02.2019

Dccision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and notcd that the applicant's reply
was sent to DPIIl'on25.09.2019 for examination of the case. Howevcr, no comments have been
received yct. I lcnce, thc Committce dccided to wait for the comments.

The casc stands defcrrcd.

‐Casc No.:33/2/81-

IAIノC2ノ2019

HQ Filc

Casc No.:34/2ノ 81-

AIJC2/2019

Casc No.:35/2/81-

AIィ C2/2019

HQ lrilC

Casc No.:287/14/81-

AIノC2/2018

Party Namc:1｀AG
CORPORAT10N

Pany Namc:′ 1｀AG
CORPORATION

Parり Namc:′1■G
CORPORAT10N

RI′A Irilc

IMcct No/Datc:13/81¨   Status:
IALC2/2019
103.10.2019

Mcct No/Drate:13/8卜    status:
:AI′C2/2019

103 10.2019            ‐

I-lQ Filc RLA Irilc Lic.No/Date:04 t 0 t65 193 Deferred

+6 
r:01/8t/0s0/01l20tAMtgt :04t24t040t00198/AMl9/ :1t.O2.ZOtg

Dccision: 'l'hc Committce considercd the casc irs per agcnda and notcd l.hat thc applicant,s rcply
'was sent to DPIIf on25.09.2019 for examination of the casc. I-lowcvcr, no comments have been
reccivcd yet. Hcnce, the committcc decided to wait for the comments.

‐Mcctlゞ o/1)atc:13/81-

IAI′ C2/2019
103.10.2019

rStatus:

o, :011811050/0112llAM19l :04124/040l0o1s9lAlltgt tt.o2.zotg
Decision: 'l'he commincc considcred the casc as pcr agcnda and notcd that
was sent to I)PII'| on25.09.2019 for examination of the casc. IIowevcr, no
received yet. I{cncc, the committee decidcd to wait for the comments.

'l'he casc stands defcrred.

I′ic.No/1)atc:04101651941 Defcrred

thc applicant's reply
cornments havc bccn

Party Namc:IンM wIND   Mcct No/Datc:13/8卜   status:
POWI:R131ン ADItS INDIA  AIン C2/2019
PVT.I′TD 03.10.2019

HQ File RLA lrite Lic.No/Date:34r0044g84 Approved
48 :01/81/050/01005/4M19/ :34t24t040roo334rAMtgt t2.o2.2otg

Dccision: 'l'hc Commiflcc considcred thc casc as per agcnda and dccidcd to fix the ad-hoc norms
asperwrit1cncommcntSdatcd03.10.20l9givcnbyConsultant(.fl1C-1).(Copycnclosed)

RA conccmcd may takc suitablc conscqucntial action accordingly.
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Dv. Director General ci Foreign Trade
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rr 'l.; .-i.,^.,.n. ll:v,Deiiri.. _, - ;j *...



Casc No。 :288/14/81-

AI」 C2/2018

HQ File

Casc No.:47/2/81-

AI」C2/2019

HQ Filc

ICasc No.:49/2/81-

AIズ32/2019

HQ Filc

Casc No.:21/2/81-

ALC2/2019

HQ Filc

1)VT.IンTD

RIンA Filc

I)any Namc:I′I]ITWIND
SHRIRAM
MANUIrACTURING
PRIVATE LIMITED

ItI′ A File

Party Namc:l′EITWIND
SHRIRAM
MANUFACTURING
PRIVATEI′ IMITED

RLA Filc

03 10.2019

1′ic.No/1)atc:3410044885 Approved

Mcct No/1)atc:13/81-    ‐Status:

AI′C2/2019       1
03.10.2019

1フic.No/Datc:0410165234 Deferred

Mcct No/1)ate:13/81-    IStatus:

ALC2/2019         ‐

03.10.2019            ‐

Iンic.No/1)atc:0410165252‐ Defcrrcd

Parサ Namc:LM WIND   ‐Mcct No/Date:13/81-  status:
POWER BIン ADES INDIA  ALC2/2019

49‐ :01/81/050/01006/ノ Mヽ19/    :34/24/040/00335′ AM19/    12.02.2019

Decision: The Committee considered the case as per agcnda and decided to fix the ad-hoc norms
as per written comments dated 03.10.2019 given by Consultant (TEC-l). (copy enclosed)

I{A concemed may takc suitablc conscquential action accordingly.

50
:01/81/050/01133/4M19/ :0412410401002541AM191 20.02.2019

Dccision: 'l'he Committcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lefler
seeking certain information as raised by DHI was sentto thc applicant on 19.09.2019. Ilowever,
no reply has been rcceived yet. Hence, the Committee decided to wait for reply of thc applicant.
'fhe case stands deferrcd.

Pady Namc: VIIS'I'AS Mcct No/1)atc:13/81-    Status:

WIND′ I｀ECl■ 101ンOGY   ALC2/2019
1NDIA PRIVATE LIMITIう D03.10.2019

RLA Filc Iッic.No/1)atc:041016_5242.I)cfcrred

:01/81/050/01135/4M19/ :0412410401002591AM191 22.02.2019
5l Dccision:'l'hc C'ommittcc considcrcd thc casc as pcr agcnda and notcd that a dcflcicncy letter

seeking ccftain information as raiscd by Consultant ('l'l:C-l) was sent to thc applicant on
02.08.2019 followed by final rcmindcr on20.09.2019. Ilowcvcr, the applicant vidc email dated
20.09.2019 requested for extcnsion of timc to 30 days to furnish the requisitc information.
'fherefore, the Committce decidcd to wait for rcply of the applicant.
'l'he case stands deferrcd.

52
:01/81/050/011071AM191 :0412410401002531AM191 26.02.2019

Decision: 'l hc Committec considercd thc casc as pcr agcnda and noted that a dcficicncy leflcr
seeking certain information as raised by DHI was sentto thc applicant on 19.09.2019. IIowever,
no reply has been received yet. Hence, the Committee decidcd to wait for reply of thc applicant.
The case stands deferrcd.

“

lhr“ M酬 鴫 Na 13/81■ LC22創9ぬ
"d“
■o朋 9 α dd m“■■2鰤 BH藩 藷

/

Dy. Director Generalcf Foreign Trade
Directorate General of For",gn Trade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi



Paty Namei VEDANTA  IMcet No/Datc:13/81-
LIMITED            IALC2/2019

103.10.2019

RLA File Lic.No/1)atc:0510409819 Dcfcrred

:05/24/040/006781ヽ M19/   128.02.2019
53 Dccision: Thc Committcc considered the case as per agenda and noted that a deficiency letter

'seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
03.08.2019 followed by final rcmindcr on20.09.2019. IIowevcr, no reply has bcen received yet.
'l lcnce, the Committee decided to wait for reply of the applicant.

The case stands deferred.

ICasc No.:386/14/81¨

IAl」C2/2018

1HQ Filc
101/81/050/01104/AM19/

Casc No.:54/2/81-

IAIJC2/2019

1HQ Filc

Casc No.:76/2/81-

AIJ(〕2/2019

PVT● IンTD.

HQ File           RLA「 ilc
:01/81/050/01162/AM19/  :13/24/040/00118/AM19/

03.10.2019

Lic.No/1)atc:1310049225  Approvcd

06.03.2019

Status:

Recommende
d Quantity

103.451M´ I｀

RI′ A Irilc I′ic.No/1)atc:0310827485 1)cfcrrcd
:01/81/050/01t40lAMl9l :03l94l040t0t040tAMtgt 06.03.2019

- Dccision:'l'hc Committec considcrcd thc casc as pcr agcnda and notcd that a copy of application54 *u, scnt to MoS on 05.01 .2019 for cxamination of the casc. IIowcvcr, no comments have been
,rcccived from MoS. 'l'he matter as dclibcratcd in thc mecting and thc Committce decidcd to seck
from thc applicant to furnish following information as pcr advicc of Consultant (TEC-3) &
representative of M SME:

] 'lb clarify the unit of length 'C mm' menlioned in thc dcscription of import item.2. Sl. No. 2,5 8. I 1 of the Standard Deficicncv l.'ormal.
The casc stands deferred.

Pany Namc:BAOS′ I｀EEL  Mcct No/Datc:13/8卜   status:
INDIA COMPANY     IΛ IンC2/2019        1
PRIVATE LIMITl]D,     03.10.2019

Party Namc:Iし 」ヽAS′ 1｀IIAN Mcct No/D7atc:13/81-   status:
CABIノl]&CONDUCT()RS AI′C2/2019

Decision: 'l'hc Committee considcred thc casc as pcr agcnda and dccidcd to fix thc ad-hoc norms
as pcr written comments datcd 0l .10.2019 givcn by consultant ('l'ijc-3) as under:

ITCHS
Codc

8544609
0

Lxport Itcm Quantit
v

ITCIIS
Codc

7605110
0

79.422

M′ I｀

AI′UMINUM
WIItl〕 It()I)
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SHOBHIT GUPTA
Dy. Director General cf Foreign Trade
Directorate General of Foru,gn Tlade
i,'.i: .":'-,'or Comnrerce & lndustry

;.-. -*: Ill.r,Delhi

(〕 radc

Acrial

13unchcd

XIンPE
(〕ablc Si′ c_

3(〕
*50 11

*25-■ 1*55

Sq MM(
Iブcngth=
93K→
1100 Vons

Ｓ‐
．
Ｎ。 Import Itcm

Ｓ‐
．
Ｎ。

8544609 26.256 3901109
Gradc



Acrial

Bunchcd
XIンPE
Cable Size―

3C*70
+1*25+1■ 5

5Sq MM
(IノCngth=
24 Km)

COMPOUN
D

43.281 MT

3
8544609
0

1100 Volts

Gradc

Acrial

Bunched
XIンPE
Cablc Sizc―

2CX10 Sq
MM
(IノCngth=
440 Km)

39.600

M′ I｀

l. 'l'he lcngth of cable 93 km, 24 Km & 440 Km may bc added in the description of export
itcm at SI. No. 1,2 & 3 rcspcctivcly.

2. 'I'he word "Relcvant" may be addcd in thc description of the import
I{A concemcd may takc suitablc conscquential action accordingly.

itcin at SI.No.2. |

Casc No.:55/2/81-

AI」C2/2019
Paty Namc:SHARBIN   Meet No/Date:13/81-   Status:
INTERNATIONAL      .ALC2/2019
1                         103.10.2019            ‐

HQ Filc             RIン A「 ilc
:01/81/050/01141/ANl19/    :08/24/040/00421/ノ Mヽ19/

DcFcurred

Decision: 'l'he Committcc considercd thc casc as pcr agcnda and notcd that a deficicncy letter
seeking certain infonnation as raised by I)PII'|' was sent to thc applicant on 19.09.2019. llowever,
no reply has been received yet. I lencc, the Committee decided to wait for reply of the applicant.

'l'he case stands deferred.

IンiC No/Datc:0810144740

07.03.2019

「

~

|

８２

・Ｎｏ・‥５９卿
．観
К

Ｃ

Ａ

57 Decision: l-he Committec considcrcd thc casc as per agenda and noted that a dcficiency letter
certain information as raised by Consultant (1'EC-3) was sent to the applicant on

been received yet..08.2019 followed by final rcmindcr on 20.09.2019. Ilowever, no reply has

Llcnce, the Commitlcc dccided 1o wait for reply of the applicant.

case stands deferrcd. 壼

18|Page44MeetingNo.13/81-ALC2D0lgdated03.10.2019(Heldon04.102019,,M

Dy. Director ceqeral 
]i!_oreion 

rraOe

:01/81/050/01145/AM19/

Patt Namc:DYNAMIC  Mcet No/1)atc:13/8卜   Status:
IPIンOW PRODUCTS     ALC2/2019
PVT.IンTD.           0310.2019

ItI′ ノヽ lrilc Iノic.No/Date:0310827574 Deferred



ALC2/2019

(CHI]NNAI)PVTI′TD   ‐03.10.2019

Lic.No/1)atc:0410165330 1 Dcfcrrcd

58 :01/81/0s0101t56lAMlgl :041241040100271/AMlgl 1s.03.2019

Decision: 'l'hc Committce considcrcd thc casc as per agcnda and notcd that a dcficiency lcfler
seeking ccrtain information as raiscd by DPIII' was sent to the applicant on 19.09.2019. However,
no reply has bccn received yet. I Icnce, the Committee decided to wait for reply of the applicant.

'fhe case stands deferrcd.

Casc No.:70/2/81-

AI」 C2/2019

HQ IrilC

Casc No.:82/2/81¨

AIノ C2/2019

HQ「 ilC

Casc No.:85ノ2ノ81-

AI」C2/2019

HQ IrilC

Casc No.:24ノ5/81-

AI」 C2/2019

HQ Filc

PRIVATE I′ IMITED

Rl′A Filc

Party Nalllc:SHIVAM

IRON AND STIEl〕 I′

103.10.2019

1′ic.No/Datc:3410044979

Party Namc:DIAMOND   Mcct No/1)atc:13/81-   Status:
ENGINEERING

ItI′ A「 ilc

Party Nalnc:CIHNA STEIBI′  Mcct No/1)atc:13/81-   IStatus:

CORPORAT10N INDIA   ALC2/2019

Approved
:01/81/050/01168/AM19/    :34/24/040/00395/ノ Mヽ19/    18.03.2019

'Decision: l-he Committee considcred the case as per agenda and notcd that a copy of application
59 was sent to MoS on 05.07.2019 for examination of the casc. IJowever, no comments have been

,received from MoS. l'he mattcr was dcliberalcd in thc mccting and thc Committcc decided to
ratify thc norms on repeat ba;is as approvcd for AA No.3410043636 datcd 14.11.2017 in NC-2
M. No. 5/8 I dated 12.6.2019 allowing quantity of cach import itcm Qt, 1 .01 5 Kg/Kg content in the
export product with thc condition that thickness and gradc of import and cxport items to match.

RA conccmed may takc suitablc consequcntial action accordingly.

Mect No/1)atc:13/81-    IStatus:

AL(〕2/2019

C()MPANY LIMI′ 1｀131)   03.10.2019

RIンA lrilc Iンic.No/Datc:0210209059 Dcfctrrcd

uo :01/81/050l0l17llAMtgl :021241040100190/AMt9/ 20.03.2019

Decision: 'fhc Committec considcred thc case as pcr agcnda and notcd that a copy of application
was sent to MoS on 02.08.20 l9 for examination of the case. Flowcver, no comments have been
rcccivcd frorn MoS. I lcnce, thc Commitlcc decidcd to rcmind MoS 1o cxpcdite the comments.

The casc stands dcferrcd.

Party Namc: VES'IAS Mcct No/Datc:13/81-  Status:
WIND l｀13CHNOIンOGY   ‐ALC2/2019
1NDIA PRIVATl]Iン IMITED 03.10.2019

RI′A Filc I′ic.No/1)atc:0410165342 Dcfcrrcd
:01/81/050/000731AM201 :04/2410401002831AM19t 21.03.2019 ,

6l Decision: Thc Committcc considcrcd thc casc as per agcnda and noted that a dcficiency lctter
,seeking ccrtain information as raised by Consultant ('l'DC-l) was sent to the applicant on
03.08.2019 followed by final rcminder on 20.09.2019. I'lowcvcr, no reply has been received yet.
I lencc, the Commiltee dccided to wait for rcply of thc applicant.

'l'he casc stands deferred.
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Pany NamciJAIN ME′ lムL .Mcct No/Datc:13/8ト
ROI′ I′ING MII′ I′S      AI′C2/2019

103.10.2019

HQ File I{LA Irile [.ic.No/Date:0410165349 Deferred
::01/81/050/01114lAM19l :0412410401002101AM191 22.03.2019

-- Decision: l'hc Committcc considcrcd thc case as per agenda. On thc advicc of reprcsentative of
62 MSME, the Committee dccidcd to seek from thc applicant the following informatlon:

1 . Content of Lead in import is less than the content of Lead in export. Firm to explain.
2. Content of Copper in import is less than the content of Copper in export. Irirm to explain.
3. Certificate of analysis for import item at S.No. l.

The case stands deferrcd.

Casc No.:88/2/81-

AIメ32/2019

Casc No.:90/2/81-

AI」 (〕2/2019

Case No.:93/2/81-

AI」 C2ノ2019

HQ File

Part17 Namc:」 INDAI′

AIンUMINIIJM Iン TD

Patt Name:ESWARI
GLOBAL METAL
INDUS・「 RIES PRIVATE
LIMITED

RI′A File

Meet No/1)ate:13/81-    Status:

ALC2/2019
03.102019

Meet No/Date:13/8卜    Status:
ALC2/2019         ‐
03.10.2019            

‐

I′ic.No/Datc:0710114700.Approved

Status:

IIQ Irilc I{LA lrilc Lic.No/Datc:07101 14696 Dcfencd
:01/81/050/01176lLMlgl :0712410401002691AM191 22.03.2019

63 Decision: -l'hc Commillcc considcrcd thc casc as pcr agcnda. 'l'hc reprcsentativc of applicant was

unablc to cxplain about production & manufacturing proccsses bcforc Norms Committee. The
representative requested to allow onc morc opportunity of personal hearing with 'l'echnical person.

Therefore, the Committcc dccided to allow thc samc and call again the applicant for personal

hearing to explain the casc in the forthcoming NC meeting.
'fhe case stands dcferrcd.

:01/81/050/01179/AM19/ :07/24/040/00304/AM19/     25.03.2019            ‐

Decision:The(3omlnittcc considcrcd thc casc as pcr agcnda and dccidcd to rlx thc follo、 ving ad―

hoc norins as rccommcndcd by rcprcscntativc ofMSME:

Ministry of Commert
UdYog Elra'i':'''

螂ｍ．７８０‐‐００〇一　７８０‐９９９〇　一　７８０‐９‐０〇　一̈．中

．¶
も一１
．　
　
２
　
　
一　　■，　　一山
　
２。

一，９７％　一̈

ｙａ

山
．　４４

00



Case No。 :97/2/81-

AIノ C2ノ2019

HQ Filc

:01/81/050/O1183/ノ Mヽ19/

ICasc No.:96/2/81-

Al」 C2/2019

‐HQ IrilC

66101/81/050(01182/AM19/

Case lNO.:`/2/81¨

Al」 C2/2019

HQ Filc

Casc No.:4/2/81-

Al′ (〕2/2019

Party Name:AMAR Mcct No/1)atc:13/81-    Status:

I′ic.No/1)atei3010104645 Defcrrcd

27.03.2019

Status:

Status:

Approved

Status:

KNI′ I｀MESH′ I｀1]CHNOI′OGHtS AI′ C2/2019
PRIVATE Iン IMIT13D       03.10.2019

RLA File

:30/24/040/00057/AM19/

65'Decision: 'fhe Committce considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
19.09.2019. I lowever, the applicant vide email dated 27.09.2019 requestcd for extension of time
upto l5th October to fumish the requisite information.'l'herefore, thc Committee decided to wait'for reply of the applicant.

:The case stands defcrred.

ItI′ A lrilc IンiC No/1)atc:0310827926 Dcfttrrcd

:03/94/040/01128/AM19/    27.03.2019

Decision: The Committee considered the case as per agenda and noted that thc applicant's repty
has been sent to Consultant (l'EC-3) on 04.10.2019 for examination of the case. 

tfherefore, 
ihe

Committcc dccided to wait for thc commcnts.

'lhe casc stands defcrred.

Party Nalnc:DISHA AUTO McctNo/Datc:13/8ト
COMPONENTS PVT.LTD.:AI′ C2/2019

03.10.2019

Party Name:APAR    IMcct No/1)atc:13/81-
INDUSTRIES LIMITED   ‐Al′C2/2019

‐03.10.2019

RI′A「 ilc I′ic.No/1)atc:3410045009

67.:01/81/050/00006/AM20/    :34/24/040/00384/AM19/   129.03.2019
:Dccision:The Committec cOnsidcrcd thc casc as pcr agcnda and dccidcd tO flx thc ad_hoc norms

ias pcr writtcn commcnts givcn by DPHT vidc U.0。 No.: P-47011/107/2019-TSW datcd
104.09.2019.((〕 Opy cncloscd)

IRA conccmcd may takc suitable conscqucntial action accordingly.

Party Name:POLYCAB   IMcct No/Datc:13/8ト
INDIA I′ IMITED       IAIン C2/2019

103.10.2019

IHQ Filc            lRI′ A Filc           lLic.No/Datc:0310828061 Defcrrcd

68.:O1/81/050/00004/AM20/ 103/95/040/01353/AM19/  01.04.2019      1
Dccおion:Thc COmmittec considcred the casc as pcr agenda and notcd that thc applicant's reply

has becn scnt to COnsuhant(TEC-3)on 04.10.2019 fOr cxamination of thc casc.Thcrcforc,the

iCOmmittCC decided tO wait fOr the commcnts.

IThc casc stands dcferrcd.
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Casc No.:12/2/81¨

AI」C2/2019

‐
Casc No.:13/2/81-

‐AI」 C2/2019

HQ「 ilC

Casc No。 :18/3/81¨

AI」 C2/2019

HQ Filc

Pany Name:PHン OT
INDUSTRIESIン TD.

Mcct No/1)atc:13/81-

AI′C2/2019
03.10.2019

Status:

HQ Filc            RIン A Filc           Iン ic.No/D7atc:0510410178  Approvcd
101/81/050/00012/AⅣ 120/   :05/24/040/00756/AM19/  08.04.2019

1)ccision:′I｀hc Comlnittcc considcrcd the casc as pcr agcnda and dccidcd to flx thc follo、 ving ad― ‐

hoc nolHls as rccommcnded by rcprcscntativc ofMSME:

６

９

Ｓ‐
．
Ｎ。

ITCIIS

Code
Export Item I qr*tiry | ]

l 78011000滲!1繹
０
４ 78019990揚∴卜
硼

Import ltcm

IンEAD
SCRAP
DRAINED
BATTERIES
RAINS,
Iυ IヽNS AS
PER ISRI

Recommended

_Quqnt!ly__ _ -
1.05 Kgs/Kg
contcnt in the
cxport product

Status:

5481020

WEIン SPUN   Mcct No/Date:13/8卜   IStatus:
ALC2/2019         ‐
103.10.2019            1

1′ ic.No/Datc:3410045029‐ Deferrcd

:01/81/050/000l3lAM20l :341241040100001/AM20/ 08.04.2019

70 Decision: The Committce considered thc casc as pcr agenda and notcd that a deficiency letter

'seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
'19.O9.2Olg. However, no reply has been received yet. Hencc, the Committee decided to wait for

reply of the applicant.

The case stands deferred.

Parり Namc:
ICORP I′TD.

IRIン A lrilc

Party Name:POIン YCAB   Mcct No/Datc:13/81-
INDIA Iソ IMITED       IALC2/2019

03.10.2019

RLA Filc L′ic.No/1)atci0310828632 1)cfcrrcd

:01/81/050/00038/AM20/:03D510401000351AM201 26.04.2019

71 Decision: The Commiltce considercd thc casc as pcr agcnda and noted that a dcficiency letler

seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on

19.O9.2019.llowever, no rcply has bcen received yet. I-lence, the Committee decided to wait for

reply of the applicant.

The case stands deferrcd.

Casc No.:21/3/81-

72 AI」 C2/2019
Parサ Namci VESTAS Mcct No/1)atc:13/81-    Status:

WIND TECHNOIンOGY   AIィ C2/2019
1NDIA PRIVATE LIMITED 03.10.2019

22 1 Page“ M∝ ●ngNa B慇卜ALC22m9ほ ed o■ m2鋭 9饉dd On o"爾 鯛 :電Il器胤 n.識
01「 cclorate Ceneral of For. 1ln Tra´

I{A concemed may takc suitablc conscqucntial action accordingly.



HQ lrilC RLA lrilc Iンic.No/Datc:0410165523 Deferrcd
:01/81/050/0004tlAM20l :0412410401000171A}r4201 30.04.2019

Decision: 'l'he Committcc considcrcd thc casc as pcr agcnda and notcd that a deficiency letter
seeking certain information as raised by Consultant (TIIC-l) was scnt to the applicant on
03.08.2019 followed by final reminder on20.09.2019. Howcver, the applicant vide email dated
20.09.2019 requcsted for extcnsion of time to 30 days to fumish the requisite information.
'fhereforc, the Committee decided to wait for reply of the applicant.
The case stands deferred.

Party Name:POl′ YCAB  IMcct No/1)ate:13/8ト
INDIA LIMITED      IALC2/2019

03.10.2019

IHQ IrilC            RLA Filc           Iン ic.No/Datc:0310828721 Dcfcrrcd
73101/81/050/00046/AM20/    :03/95/040/00084/AM20/    01.05.2019            1

11)ccision:′「hc Comlnittcc considcrcd thc casc tt pcr agcnda and notcd that thc applicant's reply

has been scnt to COnsuhant(1｀ EC-3)on 04.10.2019 fOr examina● on ofthc casc.Thcreforc,the
.Col■ mittcc decidcd tO wait forthe commcnts.
.Thc casc stands dcfcrrcd.

Status:

Status:

RLA lrilc 1ンiC.No/1)atc:0510410450.I)eFcrrcd
:01/81/050/00048/AM20l :05l23t040t00133tAM}OI O2.0S.2}tg

74 Dccision: 'l'he Commitlcc considcrcd thc casc as per agenda and notcd that a deficiency lefter
seeking certain information as raiscd by Consultant (TEC-3) was scnt to the applicant on
.19.09.2019.I-lowcver, no reply has becn rcceivcd yct. Ilcncc, thc Committec decided io wait for
reply of thc applicant.

Thc case stands dcferrcd.

Casc No.:26/3/81-

AI′ C2/2019

Casc No.:28/3/81-

AIノC2/2019

HQ IrilC

Casc No.:9/5ノ 81-

AlノC2/2019

1HQ「 ilC

75:91/81/950/00058/AM20/

Casc No.:10/5/81-

AI′ C2/2019

76負
Q lrilc

:01/81/050/00059/AM20/

Paty Namc:」 INDAlン SAW McctNo/Datci13/8ト
LIMITED           IALC2/2019

03.10.2019

Pany Namc:」 INDAL SAW Mcct No/Datci13/81-   status:
LIMI′ 1｀EI)              ΛIンC2/2019

03.10.2019

RLA Filc           Iン iC● No/Datc:051041048■ Dcfcrrcd
:05/23/040/00055/AM20/    06.05.2019

Decision: 'l-he Commiltee considered the case as per agenda and noted that a deficiency letter
seeking cc(ain information as raised by Consultant (TIiC-3) was scnt to the applicant on
19.09'2019.llowever, no reply has bcen rcceivcd yet. IIcncc, the Committec decided io wait for
reply of thc applicant.
The case stands dcferred.

Party Namc:CHΛNDA
ST131〕 Iフ WORKS PRIVATl〕
I′ IMI′ FIうI)

RIッA lrilc

Mcet No/1)atc:13/81-    lstatus:

ALC2/2019
03.10.2019            1

1ノ ic.No/D・ate:0510410513 1 Dcfcrrcd
:05/23/040/00061/ノヘM20/   108.05.2019

Dccision: 
′
I｀he (3ommittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to scck from thc
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applicant to furnish lollowing information as sought by MoS vidc U. O. No.: 2(13)l2ll8-'l'D dated
30.09.2019:

l. Proccss flow diagram.
2. Input dimcnsions of thc matcrial bcing irnportcd.
3. Final dimcnsions of thc malcrialbcing cxported.
4. Wastage gcncration at cvcry stagc of production.
5. Dctails calculation ol'wastagcs for rclcvant matcrials.
6. Consumption details of rclractorics and othcr consumablcs.

'l'hc casc stands dcfcrrcd.

Case No.:2/5/81- Parly Namc: Mccr No/Datc:13/81- Stalus:
AI,C2I2OI9 JNYNCIINNI)I{NN AI,I,OYS AT,C2I2OIq

pR.tvA'r'E LIMI'I'HD 03.10.2019

I IQ Filc I{l.A Irilc Lic.No/Da1e:3210078951 I)cferred
:01/81/050/00051/AM20/ :321241040100003/AM20/ 09.05.2019

77 Dccision: 'l'hc Comrnittcc considercd thc casc as pcr agcnda and dccided 1o seek lrom thc
applicant to furnish thc following inlormation as pcr advicc of rcprcscntativc of MSMIr:

l. Pcrcentagc of lead in imporl & cxpofl product.

'l'he casc stands dcferrcd.

| ‐Case No。 :20/5/81¨       Parり Namc:APAR      Mcct No/Datc:13/81-   Status:
| IALC2/2019          1NDUSTRIES LIMITED  ‐ALC2/2019

03.10.2019

1 1HQFilc            RLA Filc           l′ ic.No/Datc:3410045140 Approved

178‐
:014,1/05090069/AM20/  :31(24/04990051/AM20/  15.05.2019

1   1)CCiSiOn:Thc Committee considcrcd thc casc as pcr agcnda and decided to flx thc ad― hoc norms

i aS pCr written commcnts givcn by DPII′ I｀ vidc U.0.No.:P-470H/107/2019-TSW datcd
1  04.09.2019.(COpy encloscd)

| 
‐RA conccmcd may takc sunabた conscqucn」 」 ac●on accordingly.

‐  Casc No.:21ノ 5ノ81‐      Parサ NamciI′M WIND   Mcct No/Datc:13/8卜   Status:
| IALC2/2019          POWER BIン ADESINDIA  ALC2/2019
1  1                  PVT.Iノ TD           03.10.2019

1  HQ Filc            RLA Filc           Lic.No/Datci3410045142 Dcferred
l   :01/81/050/00070/AM20/    :34/24/040/00046/AM20/   15.05.2019

79 bιtision:¶ lc C6“ mittc`66nζ id`rcd thさ casc as pcr agenda and notcd that a dcflcicncy lcttcr

l  SCCking ccrtain information as raiscd by Consultant(TEC-1)waS SCnt to thc applicant on

1 03.08.2019 followed by inal rcmindcr on 20.09.2019.Howcvcr,nO reply has becn rccc市 cd yct.

| IHCnCe,the Committce dccidcd to wait for reply ofthc applicant.

The case stands deferrcd.
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Parり Nalnc:I′M WIND   IMcet No/Datc:13/81-  Status:
POWER BLADESINDIA  ‐AIフC2/2019
PVT.IンTD            03.10.2019

HQ Irile RLA File Lic.No/Date:3410045143 Deferred
:01/81/050/000711AM201 :34l24l04Ol0OO45lAM2OI tS.OS.zOtg

80 Decision: 'lhc Committcc considcred the case as pcr agcnda and notcd that a deficiency lctter
rseeking certain information as raised by Consultant ('fEC-l) was sent to the applicant on
03.08.2019 followcd by final rcmindcr on20.09.2019. Ilowcvcr, no reply has been receivcd yet.
flence, thc Comrnitlee decidcd to wait for reply of the applicant.

rThc casc stands defcrred.

Casc No.:22/5/81-

AIメ32/2019

Casc No.:11/5/81-

AlX32/2019

HQ Filc

Casc No.:2`/5/81-

AIJC2/2019

HQ「 ile
:01/81/050/00075/AM20/

Casc No.:33/5/81-

AIノ C2/2019

HQ「 ilC

Parり Name:REFORM   IMcct No/1)atc:13/81-
T00LS PVT.Iッ TD.     IALC2/2019

103.10.2019

Status:

RI′A「 ilc I′ ic.No/Date:0210209163 Dcfcrrcd

田鵠淵
:tttnttl棚
篤n:ll淋謡譜:swatti∬:ぶlttklll(1謝ibXま・

°m ic

1   1・ Speciflc item of export with quantity in numbers&wcight.
1    2.SI.No.2,3,5&1l ofthe Standard Dcflcicncy Format.
1    3.if sizcs are morc,informaJon fOr 4-5 sizcs may bc givcn whcrc quantity is high,.

.Thc casc stands dcfcrrcd.

32 Decision: 'lhc Committec considcred the case as per agenda and decided to seek from the
,applicant 1o furnish following information as per advice of consultant (TEC-3):

l. Sl, No. 2,3,4,5, I I & l5 of thc Standard Dcficicncy Irormat.
2. Specific use of each component to be imported in export product.

The case slands deferred.

Party Name: Mcct No/1)atc:13/81-    Status:
VOltS′FALPINI〕 VAI〕 VKN‐ AI′C2/2019
1NI)IA PRIVATEI′ IMITI〕 D03.10.2019

RIンA Irilc           lLic.No/1)atc:0510410637 Dcfcrred
i05/24/040/00101/AM20/   120.05.2019

Pa(y Namc: Ill.UlllllRD Mcct No/l)atc:13/81- Status:

*, :01/81/0501000821AM201 :05l23l040t000tBtAMZOt

S()IンAR PRIVATI〕
Iン IMITI〕 D

RIンA Irilc

AIンC2/2019        1
03.10.2019            1

Lic.No/1)atc:0510410642 1 Dcfcrrcd

21.05.2019            1

Dccision: 'l'he Committee considcred thc casc as pcr agenda and noted that a deficiency lctter
seeking certain information as raiscd by Consultant ('l'EC-3) was sent to thc appliiant on
19.09-2019. Ilowcver, no reply has becn reccived yct. IIcncc, thc Cornmitlee dccidedio wait for
reply of thc applicant.
'l'he casc stands deferred.
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Casc No.:34/5/81-

AIJ(32/2019

HQ IrilC

Casc No.:35/5/81-

AI」C2/2019

HQ Filc

ICasc No.:36ん /81-

IALC2/2019

1HQ Filc

‐Case No.:39/5/81-

IAI」C2/2019

1HQ Filc

Party Namc:JINDAIッ SAW Mect No/Datc:13/81-
LIMITED            ALC2/2019

03.10.2019
‐
RIンA Filc

Paty Namci GAVIRANGA McetNo/Datc:13/8卜   Status:
ENTERPRISES        ALC2/2019

03.10.2019

Lic.No/Datc:0710114947 Deferred

I》aty Namc:SHIVALIK   Mcct No/Datc:13/8卜    Status:
131METAL CONTROLS   Alン C2/2019

Status:

Iフic.No/Datc:0510410679 Dcfcrrcd
|:01/81/050/00083/AM20/  :05/23/040/00079/AM20/  123.05.2019
841Dettお轟十五

`‐

ё6hmi18t 861ま d`ica thcあζさ五ζ「き:亀きia五贔a1616d“江i d8■cふき,1品:
sccking ccrtain infollllation as raiscd by Consultant(TEC-3)was sCnt tO the applicant on

19.09.2019.Howevcr,no reply has becn rcccivcd yet.Hcncc,thc Committee dccidcd to wait for

leply Ofthe appHcant.

IThe case stands dcfcrred

Pany Namc:GAVIRANGA McctNo/Datc:13/81-   Status:
IうNTERPRISES         AIン C2/2019

03.10.2019

ItI′ A lrilc Iンic.No/Datc:0710114946 Defcrrcd

,, :01/81/0501000841AM201 :0712410401000421LM201 24.05.2019

Dccision: l'he Committec considcrcd thc case as per agenda and notcd that a copy of application
,was sentto MeitY on 02.08.2019 for examination of thc case. IIowever, no commcnts have been
received yet. Hence, thc Committee dccidcd to remind McitY for expediting thc comments.

The case stands deferrcd.

ItIッ ノヽ Irilc

,U :01/81/050/0008s/AM20/ :0712410401000431LM201 24.05.2019

Decision: 'l'he Committec considered the case as pcr agenda and noted that a copy of application
,was sentto MeitY on 02.08.2019 for cxamination of thc casc. I'lowcver, no comments have been
received yet. I"lencc, thc Committcc dccidcd to rcmind McitY for expediting thc commcnts.

'l'he case stands defcrred.

LTD.

RLA Filc

03.102019

Lic.No/Date:0510410693 Dcfcrrcd
:01/81/050/00088/AM20/ :0512410401000961AM201 24.05.2019

37 Decision: The Committee considered the case as per agenda and dccided to call thc applicant on
iPH as called in other cases of the same applicant along with following information as per advice of
iConsultant (TEC-3):

I t. Sl. No. 3, 5, l1 & I l(a) of the Standard Deficiency Format.

'l'he casc stands dcfcrred.
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| ICase No.:40/5ノ 81-      Parり Name:SHIVALIK   :Mcet No/Date:13/81-  iStatus:  |
IALC2/2019           ‐BIMETAL CONTROLS   IALC2/2019                1
‐ I                 L′ I｀D              03.10.2019        1      1

1 ‐HQ「ilC            ‐RLA Filc           l′ic.No/Datci0510410694 1 Dcferrcd l
1  101/81/050/00089/AM20/   ::05/24/040/00095/AM20/   124.05.2019            1         1

1 1Dccision:rI｀ hc Committcc considcrcd thc casc as pcr agcnda and decidcd to call thc applicant oni

188 PH as cJled in other cases ofthe samc applた ant Jong whh following informaHon as pcr advice ofl

l  lCOnSultant(TEC-3):

‐   l  Spcciflc itenl of cxport.
| 1 2.Spcciflc hcm ofimport at Sl.No.2.
3  Sl.No.3,5&1l ofthc Standard Dcflcicncy Format.                               :

IThe casc stands dcfcrred.

| ICasc No.:41/5ノ 81-      IParり Namc:SHIVALIK   :Mcct No/Date:13/8卜   ,Status:  |
:AIノC2/2019           BIMETA【ンCONTROLS   IALC2/2019        1       1
‐                      LTD                03.10.2019         1       :

IHQ「ilC            RLA Filc           lLic.No/Datc:0510410695 1 Dcfcrred l
l   :01/81/050/00090/AM20/   .:05/24/040/000941ヽ M20/   124.05.2019            1         1

1 1Dccision:′ l｀hc Committee considercd thc casc as pcr agcnda and decided to callthc applicant on

89 PH as Callcd in othcr cases ofthc samc applicant along with following information as pcr ad宙 ce of
‐
  ICOnSultant(TEC-3):                                                  |

‐  
‐   1. Speciflc itcm of export.                                                     ,

| 1 2.Spcciflc hem ofimport at Sl.No.2.                       1
1  3.Sl.No.3,5&1l ofthc Standard Dcncicncy Format.                   |

‐  IThc casc stands dcfcrrcd.

ICase No.:43/5/81-       Party Namc:POLYCAB   Mcet No/Date:13/8卜    Status:  |
| IAIJC2/2019         1NDIA Iン IMITED      IAIン C2/2019       1      1

103.10.2019            ‐

| IHQ lrilc           RLA 17ilc          ltit.ヽ 。/D五18:6316恵う02601 AIIお↓881
901:01/81/050/00092/ノ Mヽ20/   103/95/040/00180/ノ Mヽ20/   127.05.2019            1         :

1)ccision: 
′
I｀he Committcc considercd the cttc as pcr agcnda and dccidcd to flx thc ad― hoc normsi

l laS per writtcn commcnts datcd 01.10.2019 givcn by Consuhant(TEC-3).(Copy cncloscd)   |

| :RA conccrned may takc su■ abL consequcndd action accordingly.             :

| ICase No.:48ノ 5/81-     Pany Namc:EFD      Meet No/Dratc:13/81-  IStatus:   ,
| IALC2/2019          1NDUCTK)N PRIVATE  ALC2/2019        1       1
`                  LIMITED           o3.10.2019         1        :
| .HQ lrile           RLA lrilc           Iッ ic.No/Datc:0710H4996 1 Dcferrcd  l
191101/81/050/00097/AM20/  1:07/24/040/00051/AM20/  31.05.2019         1        1

18:::緊 f詰:駐¶T」〕滞穏脱罵澪:f許籠
nda and n∝ cdぬ江a copy of applic舶 Oni
3 casc.Howcver,no commcnts have bccnl

ircccived yct.IIcncc,thc COmmittcc dccidcd to wait forthc commcnts.                          :
IThc casc stands dcferred.
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Offlinc Cascs

:ヾ.IParyゝ
Namcl HQ/RA meNQ Casc I Iistory I)ccision Status

RI

ALSTOM
PROJECTS
INDIA
LIMITED

0310683926
datcd

29.02.2012

01/81/050/00515/A

M12

03/94/040/01033/A

M12

'fhe Casc was rejccted in M. No. lg dt.
04.12.2012 due to non-submission of rcply.'fhe applicant vide their letter dated
09.02.2016 fumishcd a copy of reply dated
28.09.2015 and requestcd for fixation of
norrns. The applicant had also fumished
reply dated 21.02.2019 to DHI of
deficiency lettcr dated 23.10.2011 which
was forwarded to DFII on 31.05.2019. DI-tl
was reminded on 14.08.2019 & 03.10.2019
to expedite the commcnts.

l't'hc Comlnittce considercd

Ithe casc as pcr agcnda and

lnotcd that thc complete sct

lof application is nor

lavailablc lor cxamination
of thc casc as inlormed bv
the rcprcscntative of DI il
in thc meeting.
'l'hercfore, thc Committee
dccided to ask from thc
applicant and I{A. Mumbai
to f'umish complctc set ofl
application for cxamination 

I

olthc casc. I

Dcfcrrcd

R2

ASSOCIATE
D CABLES
PRIVATE
LIMITED

0310810350
datcd

05.01.2017

01/81/050/00641/A

M17

03/94/040/00914/A

M17

'l'hc Case was ratified in M. No. l0 dt.
08.08.2017.'fhe applicant requested for
rcvision of norms. l'he case was rcferrcd to
DPIIT on21.02.2018 followed by reminder
on 14.08.201 9 &. 23.08.2019.

()n thc basis Of cOlnincnts

given by I)PII′
「 vidc U。 ().

No.    P¨ 47011/249/2019-

1｀SW dated 26.09.2019,thc

Committce dccided not tO
rcvisc   thc   nOrms   as

approvcd in M.No.10
datcd 08.08.2017.

RA may take conscquential

action accordingly.        |

Rcjccted

R3

ASSOCIATE
D
PIGMENTS
LIMITED

0210207113
dated

28.10.2016

flarcommenC-
d !!g!qty__
Import of net
Lead content
in scrap
Jlowed  @
1.05 Kgs/Kg
of Lcad  in

Approved
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RA concemed may take suitable consequcntial action accordingly.

〕UPTA28 1 Page“  Mceung NQ 13/81-ALC22019 datcd o3.10.2m9(Hdd on o"猾
澱Il駆『 I全,T

Thc case was ratified in M. No. l0
08.08.2017 as pcr wHucn cOmmT'、

4∬ 11｀hc committcc cOnddcrcdTヽ Ipp II ∩ Iヽ^ 1,/κ n/うハ1,TO■ 1′′
`脳猟胎13・器Ittγ :♀llTWttli鸞111滞crT樹ぷlllT:rJhc叩山m宙
“
b賛∝d響

|:脱麟 t:ギII螂脚l:1 7 rca1lested fOr rOvisinn^f tthρl.ll.20ll rcquested for rcvision of the ad-
ittξ.而子慕ふt夏ぶ

・
聯:ざl品高1空堅

Dprr]' on 12.0r.20r8 f"r;;;"ii"r rrl**mmended
‖盟 ∬

｀

出1翼惚 l黒 淵 翼璃 が 認 :蹴 :Of MsMBけ
MSME on 25.09.2019
1)PH´ I｀ .

pcr advicc

ITCHS
Codc

1lCHS
Codc

Iixport Itcm Quantity

78011000
Ilcfincd Lcad
purity 99.97yo

500.000

MT
[,ead Scrap covcred by
ISRI code word Rains

85481020

cctcrate General of Foi'..gn 
-l:ad,:

I "':, of Corirmerce & lndustry
l;.-- ca Elra',van, New Delhi



R4

ASSOCIATE
D
PIGMENTS
LIMITED

0210207204
datcd

15.12.2016

I I I I I llmportof netl
I I I | | lLead contentl

l,,o,,o,o I 
r*;,"$*;*^ 

I 
**"" 

l,,o,,o,o I 
m:::,-:",:"r"1* 

| tr,-.1;{ 
II I I I I lof Lead inl

t -- l- | | | l"*po't I

RA concerned may take suitable consequential action accordingly.

Approved

R5

ASSOCIATE
D
PIGMENTS
LIMITED

0210207512
datcd

03.04.2017

01/81/050/00042/A

銃 8ヽ

02/24/040/00264/A

M17

Approved

'l'he Committee considered
the case as per agenda and
decided to fix the following
ad-hoc norms as

recommended by
representative of MSME:

鵬『
S IExpo■

hcm Quantity ITCIIS
(〕ode

Import Itcm
Recommende
d Ouantity

剛Ю∞1器:説
2000.000

MT 85481020
Lcad Scrap Covered
by ISITI code word
Rains

Import of net
Lead content
in scrap
allowed @
1.05 Kgs/Kg
of Lead in
export

ItA conccrncd may takc suilablc conscqucntial action accordingly.

R6

ASTA INDIA
PRIVATE
LIMITED

3410040446
datcd

14.08.2014.

lThe casc was rejccted in M. No.05/8ldatedl.,.,-^ 
^^-_:a.^^ ^^-^,,^-^,1

I is.oo.zo r 5 due ro non-submtrt;;; ;i;;l"l'l'hc Committee consideredl

0r/8r/0s0/003s4/A lli dencicncv retrer ffi ilf l:*ll]:Xl'" iiJ"' ",-rT,*fifl- vrvoai, l5'X;l"oi;*'nilj5li.T'in:'oi.Jil";ff'"ilffiesentarive o,,inel ^ ^| ^,,::;" :: ;^;":;:-^, ; -'r'J -;., -lpersonal hearing. I'hel Deterred
34/24/O4otOO088/A lt"9u"tt to fix the ad-hoc, noy;,.i'n"l[-or*itt.. direcred ,h;l 

""'-"'"" - "it;i""" 
li5n.j[;t;;Tll,Jnfi::ffi:',3,P#,i,::liciresentative to r,*;;l
l;6 ;;;; rq oz]oi; ;il;;;i;;diih;l'h'rorrowing inrormation: 

I

_ _ lupplicant l'or pcrsonal hcaring.- t L __
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l. Sl. N".5 A t t of Stundard Deficiency Format, export product wise.
2. Specific use of import items at Sl. No. 4, 8 & 12 (Epoxy 2 Transparent) in the export products

and basis for their quantities.
3. The Committee also decided to ask the deficiencies which were raised earlier vide letter dated

11.12.2014 i.e. whether it is a case of physical export/ Deemed export. In case it is a Deemed

export, firm should provide following information:-
(i) EPCG licence number and date
(ii) CIF value of the licence
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme
(iv) Custom duty saved amount
(v) Products to be manufactured
(vi) FIow EPCG licence holder intends to discharge the EO against the EPCG licence.

R7

AS′ I｀A INDIA
PRIVATE
LIMITED

3410040933
datcd

06.02.2015.

lrn. .^. was rcjccted in M. No. tZArl'rnc Committcc consideredl

ldateaZZ.Og.20l5 duc to non-submission oflthe casc as pcr agenda andl

lreply of dcficiency letter datcd 23.06.2015.1rhe applicant'sl
0l/81/050/00OlglAlHowever. the applicant vidc letter datedlreprcsentativc explainedl

Ml6/DES.ll lOz.Os.zOt8 furnished thc rcply with althe case before Normsl n^{-^*^,
34l24lO4OlOO292lA lrequest to fix thc ad-hoc norrns. ThelCommittee during personall 

r/erLrrvu

Ml5 lapplicant's rcply was referrcd to DPIIT onlhcaring. 'l'he Committeel

I t :.O0.ZO t A for cxamination. DPI I'f vidc 
I 
dircctcd thc applicant' 

I

lU.O. dated 19.07.2019 suggcstcd to call thclrcprcsentativc to fumishl

Ittl.",r "'oj.'*y 
n.II* 

[n: 
t:,,":':B information: 

I

1. Information in respect of Sl. No. 5 & I I of Standard Dcficiency Format, export product wise.

2. Spccific usc of import items at Sl. No. 4,8 &. l2 (Epoxy 2 Transparent) in the export products

and basis for thcir quantities.
3. The Committee also decided to ask the deficiencies which werc raised earlier vide letter dated

11.12.2014 i.c. whether it is a case of physical export/ Deemcd cxport. In case it is a Deemed

export, firm should provide following information:-
i. EPCG licence number and date
ii. CIF value of the licence
iii. Whether this licence was issued under Zero duty or 3 per cent Scheme

iv. Custom duty saved amount
v. Products to be manufactured
vi. How EPCG licence holder intends to discharge the IIO against the EPCG licence.

R8

ASTA INDIA
PRIVATE
LIMITED

3410041462
dated

17.08.2015

01/81/050/00454/

AM16/DES.H

34/24/040/00137/

AM16/

l. Information in respect of Sl. No. 5 & I 1 of Standard Deficicncy lrormat, export product wise.
2. Specific use of import items at Sl. No. 4,8 & l2 (Epoxy 2 Transparent) in the export products

and basis for their quantities.
3. The Committee also decided to ask the deficiencies which were raised earlier vide lelgryfi,[ed
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22.03.2016 i.". *f,.tf,o it ir u *." 
"f 

pfryri""f *p"rty O.
export, firm should provide following information:-
i. EPCG licence number and date
ii. CIF value of the licence
iii. Whether this licence was issued under Zero duty or 3 per cent Scheme
iv. Custom duty saved amount
v. Products to be manufactured
vi. I-low EPCG licence holder intends to discharge the EO against the EPCG licence.

R9

ASTA INDIA
PRIVATE
LIMITEI)

3410042077
dated

18.04.2016

01/81/050/00260/A

M17/1)ES.H

34/24/040/00213/A

M16/

1

2

Information
Specific usc

and ba^sis fo
l'he Commi
14.12.2016
export, firm
i. EPCG I

ii. CII" val,
iii. Whcthc
iv. Custorn
v. Product
vi. IIow Et

'l'hc casc was rcjcctcd in M. No. 26181

datcd 21 .03.2017 duc to non-submission of
rcply of dclicicncy lcttcr datcd 14.12.2016.

I lowevcr, thc applicant vidc letter datcd
07.05.2018 fumished the rcply with a

rcqucst to fix thc ad-hoc norms. 'l'hc

applicant's reply was referrcd to DPII'I'on
17.09.2018 for examination. DPII'I vidc

LJ.O. datcd 19.01.2019 suggcstcd to call thc
applicant for pcrsonal hcaring.

l'hc Committcc considcred
the case as per agenda and
thc applicant's
representative explained
the case before Norms
Committec during personal
hearing. The Committee
directcd the applicant'
reprcsentative to fumish
the following inforrration :

Defcrrcd

in respect of Sl. No. 5 & l1 of Standard Deficiency lrormat, export produ
: of import items at Sl. No. 4,8 & l2 (lipoxy 2'l'ransparent) in the export 

1

r thcir quantitics.
ttec also decided to ask the deficiencies which were raised earlier vide lett
i.c. whether it is a case of physical export/ Deemed export. In case it is a I
should provide following information:-

iccncc numbcr and datc
uc of thc liccnce
r this liccnce was issucd under Zcro duly or 3 pcr cent Scheme
duty saved amount

s to be manufactured
)CG licencc holder intcnds to discharge thc IIO against the EPCG licence.

ct wise.
rroducts

er dated
)eemed

R10

I〕 (〕

INS′「 RUMI]
NTS INDIA
PRIVATE
I′IMITllD

KASEZ/100%EOU
/11/46/2003¨

04/Vol.I_941

'l'hc applicant requested for fixation of
wastage norms in rcspect of machincd
componcnts undcr 100% EOU. 'l-he

applicant's rcpresentation was rcfcrrcd to
DPII'I' on 23.05.2018 followed by remindcr
on 14.08.2019. I'lowever, no commcnts
have bccn rcccived yct.

The Committee decided to
wait for comments.

Defcrrcd

RH

BHANDARI
FOHンS&
TUBES
LIMITED

0310581975
datcd

02.07.2010

01/81/050/00086/A

MH
03/94/040/00268/A

MH

'l'he casc was ratificd in M. No. 42 dt.
03.01.2012 as pcr writlen commcnts of
MOS vidc tJ.O. No. 2(5)12006-'l'W (Vol-ll)
datcd 02.12.2011. 'l'hc applicant rcqucstcd
for rcvision of norms as exporl and import
quantities were intcrchangcd duc to
typographic error/human error. 'l'hc

rcprescntation was rcfcrred to MoS for
cxamination of thc casc on 13.10.2011 &.
25.06.2019 followcd by reminder on
14.08.20 19. IIowevcr, no colnmcnts havc
bccn rcccived yct.

'l'he matter was deliberated
in thc meeting and the
Committes decided to rcfcr
the case to MSME for
examination as no
comments are being
furnishcd by MoS.

Deferred

IP響
“
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R12

BHANDARI
FOILS&
TUBES
LIMITED

0310595668
dated

07.10.2010

01/81/050/00305/A

Mll
03/94/040/00418/A

Mll

Thc case was ratificd in M. No. 42 dl.
03.01.2012 as pcr wrillcn comments of
MOS vide [J.O. No. 2(5y2006-]'W (Vol-ll)
daled 02.12.2011. l'he applicant requested
for revision of norms as export and import
quantities were interchanged due to
typographic error/human error. 'l'he

reprcsentation was referrcd to MoS for
examination of thc case on 13.10.2017 &
25.06.2019 followcd by rcminder on
14.08.20 19. However, no commcnts have
becn receivcd yet.

Thc matter was deliberated
in the meeting and the
Committee decided to refer
the case to MSME for
examination as no
commcnts are being
furnishcd by MoS.

I)cfcrrcd

R13

CORDS
CABLE
INDUSTRIE
S LIMITED

0510371560
dated

22.11.2013

01/81/050/00271/ノヽ

M15
05/23/040/00311/A

Mi4

Thc casc was rejcctcd in M. No. 0l dt.
17.04.2015 due to non-submission of reply
of dcficiency lettcr dated 28.10.2014. l'he
applicant rcquestcd for fixation of norms.
'l'hc applicant's reply was scnt to DPII'l' on
20.02.2018 followed by reminders on
I 4.08.20 I 9 & 23.08.2019.

The Comminee considered
the case as per agenda and
decided to fix the ad-hoc
norms as per written
comments given by DPIII'
vidc LJ. O. No.: P-

47011124112019-TSW
dated 26.09.2019. (Copy
enclosed)

RA concemed may take

suitable consequential
action accordingly.

Approved

R14

COSMOS
ENGITECH
PRIVATE
LIMITED

3410037354
dated

08.07.2013

01/81/050/00176/A

M14/DES.H

34/24/040/00070/A

M14/

The case was approved in M. No. 17181

datcd 05.11.2013 as per written comments
of DPIII' vide U. O. No.: 1219112013-
TSW/87 datcd 18.11.2013. Llowever, the

applicant vide lctler dated 26.04.2018
requcsted for revision of thc ad-hoc nonns.
'fhc applicant's reprcscntation was
forwardcd to Dl'll'l' for cxamination of thc
casc on 18.09.2018 followcd by rcmindcrs
on 14.0tt.201 9 8.23.08.2019.

'fhc matter was deliberated
in thc meeting and the
Commitlee dccided not to
revise the approved Ad-hoc
Norms of M. No. 11181

dated 05.11.2013.
I{A concemcd may take
suitable consequential
action accordingly.

Rejected

R15

HINDALCO
INDUSTRIE
S LIMITED

3410040605
datcd

08.10.2014

O1/81/050/00440/A

M16

34/24/040/00171/A
M15

Thc case was ratificd in M. No. 25 dt.
22.03.2016 as per the writtcn comments of
the DIPP vide their U.O. No.:12/2312016-
TSW/10 datcd 22 10312016.'fhe applicant
requcsted for rcvision of norms. 'l'he

representation was rcferrcd to DPIIT on
06.07.2017 followed by reminders on
I 4.08.20 19 & 23.08.2019.

Thc Committcc considcrcd

the casc as per agenda and

decidcd not to revise the

approvcd Ad― hoc Norms of

M.   No.   25/81   datcd
22.03.2016 as pcr written

comments givcn by DPIIT
vidc  t」 .  ().  No.:  P―

47011/243/2019- 「́ SW
datcd 12.09.2019.

RA conccmcd may take
suitablc     conscquential

action accordingly.

I{ejected

R16

JAY
BHAWANI
METAL
INDUSTRIE
S

01/81/050/00300/A

M15/DES.H
03/94/040/00194/ノヽ

M15/

The case was approved in M. No. 10/8 I

datcd 12.08.2014 as per writlen comments
of DPII'l' vide LJ.O. No. 12122112014-

TSW/S1 dated 15.10.2014. 'l'he norms were
also modificd in M. No. 16/81 datcd

'l'hc Committce dccided to
refer thc casc to MSME, for
cxamination and call the
applicant lor personal

hearing. A

Defened

t-/
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0310784691

datcd

06.06.2014.

17.11.2015 as per written comments of
DIPP vide tJ.O. No. 12112212015-
'fSW339-A/R dated 17 .1 1.201 5.
I Iowevcr, the applicant vide letler dated
25.10.2016 again rcqucsted for rcvision of
thc ad-hoc norms. Thc reprcscntation was
forwardcd to DPIIT for examination of thc
case on 18.09.2018 followed by rcmindcr
on 22.08.2019. DPII'f advised to consuh
MSMII as per comments datcd I I .09.2019.

R17

I′EITヽ′IND
SHRIRAM
MANUI「ACT
URING
lン IMI′ I｀ 1〕 I)

0410147961

datcd

15.07.2013

01/81/050/00194/A

ⅣH4
04/24/040/00071/A

M14

'l'hc casc was rcjected in M. No. 05 dt.
03.06.2014 duc to non-submission of rcply
of deficicncy lctter datcd 30.10.2013. 'fhe
applicant rcqucstcd for fixation of norms.'l'he casc was rcfcncd to DI II on
25.09.20 1 9 for cxamination.

'lhe malter was deliberated
in the meeting and the
Committee decided to refer
the case to DPIII' for
examination as per advice
of rcprcsentative of DIll.

Dcferrcd

R18

VINI〕Y
CORPORATI
ON
PRIVATE
IンIMITED

0510378011

datcd

03.02.2014

01/81/050/00016/A

M15
05/24/040/00337/A

M14

'l'he casc was ratificd in M. No. 17 dt.
24.02.2015 as pcr writtcn commcnts of
C&PC vidc O.M. No. 4601llllz}ll-Pc.tt
dalcd 4.2.2015. 'l he applicant rcqucstcd for
rcvision of norms. Thc case was refcrrcd to
Consultant ('l'ech-l) who recommended
wastage of 5%o on net content in the export
producl in r/o import items No. 1-23. 'fhe
case was referred to DPII'| for comments
on rest of the itcms on 23.08.2019. Dpll't'
informcd vidc LJ. O. No.: p-
47011123912019-TSW dated 05.09.2019
that thc mattcr may bc consulted with
MSMI].

'l'he Committec decided to
rcfer the case to MSMII for
cxamination.

Dcfchrred

R19

BHARAT
HEAVY
El′ECTRICA
I′S LIMI′ 1｀ED

0510259435
datcd

25.02.2010

01/81/050/00578/A

M10
05/23/040/00176/A

M10

BI IEI- obtaincd AA for import of
componcnts viz. Vibration Isolation Spring,
Spares for Anglc Drain Valvcs ctc. against
cxpo(/supply of Vibration Isolation System
for 1'G lroundation/ Stcam Drain Systcms
to 'l'hcrmal Powcr plants.

'l'hc casc was rcjcctcd in M. No.l4l81 datcd
09.10.2012 rcitcrating the decision taken in
M. No. 12113 dated 04.09.2012 on rhc
grounds that thc goods importcd undcr this
AA havc bcen supplicd 'as such' and hcncc
not covcrcd undcr dccmcd cxport supplics
as pcr PC 50 dr. 28.12.201I .

l

Ilowcvcr. thc parly rcprcscntcd against thci
rcjcction and submiucd dctailcd Iitcrarurcl
and drawings. '['hc casc was rcf-crrcd to 

Il)l{l on 25.09.2019 for cxamination. 
I

ll<lwcvcr. no commcnts havc becn rcccivcdl

'l'he Committee considcred
thc casc as per agenda and
dccided to place the matter
bcforc thc PIC.

Dcfcrred
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BHARAT
HEAVY
ELECTRICA
LS LIMITED

0510249536
dated

17.09.2009

BHARAT
HEAVY
ELECTRICA
LS LIMITED

0510280963
dated

05.01.2011

01/80/050/00476/A

M10
05/23/040/00034/A

M10

l r.t.
tJ

BHEl′  obtaincd AA for import
componcnts viz. 'Gencrator Circuit
Ilrcaker' including all associatcd serics

isolator, Iiarth-switches surgc cap & SIro
connection for G'l'G' against export/supply
of 'Gencrator Circuit Ilrcaker for l'G'.

'l'he case was rejected in M. No. 14 dt.

06.07.2010 as pcr the written
recommendations of DHI vide Ll.O. No.
3(17)l2009lTSw(B) dated 26.0s.2010.

'l'hc applicant rcquestcd for fixation
norms. 'l'he case was rejected in M.
No.l4l81 dated 09.10.2012 reitetating the

dccision similar cases of BHEL taken in M.
No. 12l13 dated 04.09.2012 on the grounds

that the goods imported under this AA havc

becn supplied 'as such' and hence not

covered under deemcd cxport supplies as

pcr PC 50 dt. 28.12.2011.

I lowcvcr, the applicant rcprcsentcd against

the rejcction and submittcd detailed

litcraturc. The case was referred to DHI on

25 .09.20 1 9 for examination.

BHEL obtaincd AA for import o
componcnts viz. Vibration Isolation Spring,

Spares for Anglc Drain Valves ctc. against

export/supply of Vibration Isolation Systcm

for fG Foundation/ Stcam Drain Systcms

to'lhermal Power Piants.

'l'hc casc was rejectcd in M. No.l2l81 datcd

11.09.2012 on the grounds that the goods

imported under this AA havc been supplicd

'as such' and hcnce not covcrcd undcr

deemcd export supplies as pcr PC 50 dt'

However, the applicant represented against

the rejection and submitted detailed

literaturc and drawings. I'he case was

referred to DFII on 03. 1 0.20 I 9 for
examination.

The Committec considered
the case as pcr agenda and

decided to place the matter
beforc the PIC.

'l'hc Cornmittcc considered

the case as pcr agenda and

dccidcd to place thc matter

bcforc thc I'>lC.

I)cferred

I)cferrcd

01/81/050/00468/A

MH
05/23/040/002591ヽ

Mll
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R22

R23

BHARAT
HEAVY
ELECTRICA
LS I″IMITEI)

0510248210
datcd

24.08.2009

BHARAT
HEAVY
EIノECTRICA
LS LIMITED

0510310197
datcd

02.12.2011

01/80/050/00329/A

M10/1)ES― I1/

05/24/040/00207/A
M10/

01/81/050/00395/A

M12
05/23/040/00321/A

M12

lllllDl obtaincd nn for import ol
lcomponcnts viz. 'Generator Circuit

lBreaker' including all associated scrics

lisolator. Earth-switchcs surgc cap & SIiC

lconnection for GTG' against cxport/supply
lof 'Gcnerator Circuit llreaker for TG'.
I

I

l'lhe casc was re.iectcd in M. No. 45 dt.

lO 
t .OZ.ZO l0 duc to non-submission of rcply.

l'l'hc applicant requestcd lor llxation oI

lnorms. 
'l'hc casc was rcjcctcd in M.

lNo.l4l81 datcd 09.10.2012 rcitcrating thc

ldecision in similar cascs of BHIjL takcn in

lM. No. 12/13 dated 04.09.2012 on thc

lBrounds that the goods imported under this

IAA have bccn supplicd 'as such' and hcncc

lnot covcrcd undcr dccmcd cxport supplics

las pcr PC 50 dt. 28.12.2011.

I

lHowcvcr. thc applicant vidc Ictlcr datcd

122.5.2017 rcprcscntcd against thc rcjcction
and submincd detailcd litcraturc. 'l'hc

rcprcscntation was rcfcrred to DHI via
email dated 09.09.20 I 9.

BHEL obtaincd nA for import of
componcnts viz. 'Cranking Switch' against
export/supply of '(lencrator Starting
System'.

'fhe casc was rejected in M. No.l3l81 dated
25.09.2012 rcitcrating the dccision in
similar cases of BIIlll, taken in M. No.
12113 datcd 04.09.2012 on the grounds that
the goods importcd under this AA havc
bccn supplicd 'as such' and hence not
covcrcd undcr deemed export supplies as

per PC 50 dt. 28.12.2011.

I{owever, thc applicant vide lcttcr datcd
225.2017 rcprcscntcd against thc rcjcction
and submittcd detailcd litcraturc. 'fhc
rcprescntation was rcfcrrcd to DFII via
email datcd 09.09.20 I 9.

The Committee considered
the case as per agenda and

decidcd to place the matter
before the PIC.

'l'he Committec decided to
seek from the applicant to
fllrnlsh following
information as per advice
of representative of DHI:

l.Detailed manufacturing
process of export item
giving specific use of the
import item.

2. List of indigenous itcms
& the value addition
done by the applicant.

The case stands deferrcd.

Dcfcrred

Dcttrrcd

R24

AMARA
RAJA

0410164013
datcd

27.02.2018

01/81/050/00005/A

νl1 9

04/2/040/00197/A

M17

'I'he casc was ratificd in M. No. 7/81-
LLC212018 dated 29.I 1.2018 on thc
rccommcndation of Consultant (I'EC-3).
'l'he applicant vidc lcltcr dated 28.01.2019
has requested for revision in nonns. 'l'hc

case was referred to Consultant ('l'llC-3) for
examination.

'l'he Committee considcrcd
the casc as per agenda and
decidcd to call the
applicant on personal
hearing to explain the case. Deferrcd
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R25

A-l FENCE
PRODUCTS
CO.PVT.LTD

0310816259
dated

10.10.2017

'l'he matter was deliberated
in the meeting and decided

to fix the ad-hoc norms on

thc recommcndation of
reprcscntative of MSME as

under:

Approved

Sl.

No.

I′ 1｀(〕 IIS

Codc
Import ltcm

RELEVANT PRIME HOT DIPPED GALVANISED
STEEL SHEETS THICKNESS O.4MM T03.00MM
WIDTII:20MM T()1500MM
POIンYESTER POWDER
RELEVANT PRIME HOT DIPPED GAIン VANISED
STEEL SHEETS THICKNESS O.4MM T03.00MM.
WIDTH:20MM T0 1500MM

1 72104900

つ
４ 39079990

72104900

4 39079990 I)OIッ YI〕 S′ 1｀I]R POWI)1]R 1_2100 MT Asag,Hed l

RA conccrncd may kc suitable conscqucntial action accordingly.

R26

APAR
INDUS′「 RIE
S LIMITED

0310822970
datcd

10.08.2018

01/81/050/00222/A

M19/
03/94/040/00218/A

M19/

′
Fhc cascヽ〃as ratiflcd in M.No.3/81 datcd

15.05.2019 as pcr writtcn colninents of

I)PI11｀   vidc   thcir   「 .   No.:   P―

47011/392/2018-TSW dated 09.042019.
′
rhc appliCant vidc lcttcr dated 13.06.2019

rcqucstcd to kccp dcscription cxactly as pcr

AA i.c.Aluminium Platcs/Coils instcad of

only Alulninium Platcs for bcst utilization

of AΛ .Thc rcprcscntation was rcfcrrcd to

I)PI11｀ on 23.082019.

'l'he Committcc considered

thc case as pcr agenda and

dccided to call the

applicant on personal

hcaring to explain the case

rcgarding import of valuc
added products like
Aluminium Plate/Coil for
manufacturing of
Aluminium Conductor.

Dcfcrred

R27

APAR
INDUSTRIE
S LIⅣIITED

0310822820
datcd

02.08.2018

01/81/050/00549/A

M19/
03/94/040/00273//ヽ

M19

This case was ratified in M. No. 10/81

dated 16.01.2019 as per written comments

of written comments of Consultant (TEC-
3).
'l'hc applicant vide letter dated 13.06.2019

has requested to keep the description
cxactly as per AA i.e. Aluminium
Plates/Coils and not "Aluminium
Ingot/Wire Rod" for best utilization of AA.

'l'hc Commitlcc considered
the case as pcr agenda and

decided to call the

applicant on personal

hearing to explain the case

to cxplain the casc

rcgarding import of value
added products like
Aluminium Plate/Coil for
manufacturing of
Aluminium (-'onductor.

Dcfcrrcd

R28

ARMOR
PLAST LTD.

710111799
Datcd:

21.06.2017

01/81/050/00774/A

M19/
07/24/040/00094/A

M18/

'l'his casc was ratificd in M. No. 3/81 datcd
I 5.05.20 I 9 and decidcd to fix thc flollowing
ad-hoc norms as rccommended bY

Consultant (l'EC-3).
'fhe applicant vide letter dated 15.06.2019
rcquested for revision ad-hoc norms.

'l'hc Committcc considered

thc casc as pcr agenda and

decided to call thc
applicant on personal

hearing to explain the case. Dcibrrcd

R29
ARMOR
PLAST LTD.

01/81/050/00779/A
M19/

'l'his case was ratified in M. No. 3/81 dated

15.05.2019 as per written comments of
l'he Committcc considered

the case as pcr agcnda and ⌒
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0710112024
datcd

1608.2017

07/24/040/00136/A

M18/
Consultant ('lEC-3).
fhe applicant vide lctter datcd 15.06.2019
has rcqucstcd to rcmovc the word "Tubcs"
from the cxport itcm.

decidcd to call the
applicant on personal
hearing to explain the case. Dctrred

R30

ARMOR
PIンAST LTD.

0710112709
dated

19.01.2018

01/81/050/01070/A

M19/
07/24/040/00295/A

M18/

'fhis case was ratified in M. No. 3/81 datcd
15.05.2019 as per written comments of
Consultant (TEC-3).
The applicant vidc letter dated 15.06.2019
has requcsted to rcmove the word "Tubes"
from the cxport item.

The Committee considered
the case as per agenda and
decided to call the
applicant on personal
hearing to explain the case. Dctrrcd

R31

KEI
INDUS′ I｀RH〕

S LIMITl〕 D

510405722
datcd

2702.2018

01/81/050/00134/A

M19/

05/23/040/00433/A

M18/

'l'his casc was ratified in M. No. lll81
dated 30.01.2019 as pcr writtcn commcnts
given by Consultant ('l'EC-3).
1'he applicant vidc lctter datcd 24.05.2019
has requcstcd to allow import item no. 4
"Antimony Trioxidc" as applied. 'fhc

applicant's represcntation was rcfcrred to
Consultant ('fEC-3) on 09.09.2019 for
examination of thc case. I lowever, no
commcnts havc bccn rcceived vet.

'l'he Committee decided
wait for comments.

Deferred

R32

KEI
INDUSTRI「
S LIMITED

510407029
datcd

02.07.2018

01/81/050/00202/ノヽ

M19/
05/23/040/00134/A

M19/

'l'his casc was ratificd in mccting no. l2l8l
dated 13.02.2019 as per writlcn comments
given by Consultant ('lEC-3).
'fhe applicant vide lctter dated 24.05.2019
has requcsted to allow import itcm no. 4
"Antimony 'l'rioxidc" as applicd. l'he
applicant's representation was referred to
Consultant ('fllc-3) on 09.09.2019 for
examination of thc case. I Iowevcr, no
comments have bccn receivcd vet.

'l'he Committee decided to
wait for comments.

Defcrrcd

R33

KEI
INDUSTRIE
SIン IMITl〕 D

0510397777
datcd

01.03.2016

01/81/050/00018/A

M17/
05/23/040/00512/A

M16/

'l-he casc was approvcd in Mceting No.
I 1/8ldatcd 23.08.2016 as pcr comments ol
DIPP vide LJ.O. No. 1217112016-l'SW/63
dated 30/08/2016. 'l'hc applicant rcqucstcd
to re-fix thc ad-hoc norms. 'fhc case was
referrcd to DPII'I' on 18.07.2019 l'ollowed
by rcmindcr on 0l .10.2019 for
cxamination. I-Iowcvcr. no commcnts havc
bcen rcccivcd yet.

The Committee decided
wait for comments.

Deferred

R34

DELPHI
COllNECTIO
N SYSTEMS
INDIA
LIMITED

1010057341

datcd

14.03.2014

01/81/050/00076/A

M15/
10/24/040/00085/ノ ヽ

M14/

'l'he casc was ratificd in Mceting No.l l/81
dated 15.10.2014 as per writtcn commcnls
of DHI vide U.O. No. 3(74)/2014/1'SW(B)
dated 07.08.2014 on nct to nct basis as pcr
condilion of GN-4 for cngineering
products. I lowcvcr, they suggcsted to
consult C & PC for itcms of raw matcrial
naturc. 'l'hc applicant vidc lctlcr datcd
10.05.2019 inl'ormcd that thc norms havc
been approvcd for all componcnts as pcr
GN-4 on 'Nct to Nct basis' I lowcver, thc
norms arc yct to bc approvcd l'or raw
matcrials. I Icncc 1hc applicant rcqucstcd to

'l'he Committee considered
the casc as per agenda and
decided to fix the ad-hoc
norms based on the written
commcnts given by
Consultant (TEC-1) and
Consultant (TEC-3) as

under:

Approved
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lupprou. the same. The applicant's | |

lripresentation was referred to Consultantl 
I

ItfeC-t) on 23.08.2019 for examination ofl 
I

Ithe 
case._ _L

1. Quantity of import item at Sl. No. 1, 3 to 6 & 8 to 27 may be allowed with 1.05 KgsiKg content

in the export product.
2. Quantity of import item at Sl. No. 2 may be allowed with 1.02 Kgs/l(g content in the export

product.
3. Quantity of import item at Sl. No. 7 may be allowed with l.0l Kgs/Kg content in the export

product.
4. Decision for rest of the import items to allow on net to net basis as per GN-4 would remain

unchanged as approved in Meeting No.l l/81 dated 15.10.2014

RA concemed may take suitable consequential action accordingly.

R35

DELPHI
CONNECTIO
N SYSTEMS
PRIVATE
LIMITED

1010059079

dated

25.03.2015

1.Quantity(
2.Quantity(
export prc

RA concemed mayt

lThe Committec consideredl

Thc case was rejected in M. No. 17 dt.lthe case as per agenda andl

01.12.2015 due to non submission of rcplyldecided to fix the ad-hocl

of letter dated 08.09.2015. the applicantlnorms based on.the writtenlAooroved
requested for fixation ol norms. The caselcomments given uyl

was referrcd to Consultant (TEC-l) onlConsultant ('ltjc-l) andl

23.08.2019 for examination. lConsultant ('lEC-3) asl

[r1der: ]_ _ _
rf import item at Sl. No. 8 to 21 may be allowed as per GN-4.
rf imporr item at Sl. No. 1 to 7 may be allowed with L05 Kgs/Kg content in the

rduct.

ake suitable consequcntial action accordingly.

R36

METAL
PORT

0310804562
dated

ll.05.2016

01/81/050/00123/A

M17
03/95/040/00079/A

M17

'l'he casc was ratified in M. No. 10 dt.

09.08.2016 on rcpcat basis as per DIPI'
comments vidc LJO No. 1216712016'
'fSW/87 dated 11.08.2016.'l'hc applicant
requested for revision of norms. l'he
applicant's representation was referred to
DPIIT on 09.09.2019 for examination.
However, the case was referred to MoS on

26.09.2019 for examination as per advice
of DPIIT. However, no comments have

bcen reccivcd yet.

The Committec dccided to
wait for commcnts.

Deferrcd

It37

VEDANTA
LIMITED
(FOREMERL
YM/S.
STERLITE
INDUS′ FRIE
S(INDIA)
LIMITED

3510030450
datcd

03.06.2010

01/81/050/00055/A

MH/DES.H

35/24/040/00046/A

M10/

'l'he case was rejccted on 28.09.2010. 'l'hc

applicant's representation rcceived on

14.02.2019 with a request to fix the ad-hoc
norms. 'fhe case was decidcd to be

examined on file along with written
comments of MSMI] in M. No. 23181 dated
28.01.2014.

The Committce decided to
refer thc casc to Consultant
(1'EC-3) for cxamination.

I)clcrrcd
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It38

BHンCARE
IンIMITED

3110063479
dated

ll.04.2014

01/81/050/00277/A

M15
31/83/040/00001/A

M15

The case was ratified in M. No. 07 dt.
14.07.2015 as per written comments of C &
PC vide O.M. No.4601114312014-PC.1l
dated 25.06.2015. However, the applicant
vide cmail datcd 18.06.2019 & 21.03.2019
requestcd for revision of norms. The case
was rcferred to Consultant ('l'EC-l) on
03.09.20 19 for cxamination.

On the basis of comments
given by Consultant (TEC-
1), the Committee decided
not to revise the norms as

approved in M. No. 07 dt.
14.07.2015 as per written
comments of C & PC vide
O.M. No.4601114312014-
PC.ll dated 25.06.2015.
RA may take consequential
action accordingly.

Rejected

R39

BH′ CARI〕

Iン IMI′ I｀ I]I)

3110066259
datcd

20.07.2016

O1/81/050/00235/A

M17
31/83/040/00010/A

M17

'fhc casc was ratificd in M. No. 19 dt.
05.12.2017 as pcr comments of DPII'|. 'l-hc

applicant requestcd for revision of norms.
The case was refcrred to Consultant ('fIlC-
I ) on 25.09.2019 for examination.
l'lowcver, no comments havc bcen receivcd
yet.

'fhe Committee decided to
seek from the applicant to
furnish following
information as per advice
of Consultant (TEC-l):

1. Percentage ofnet content
of OPA film, PVC film &
aluminium foil in export
product.

'l'he case stands deferrcd.

Deferrcd

R40

BHソCARI]
I′ IMI´ I｀1:D

3110066596
datcd

17.02.2017

01/81/050/00080/A

M18
31/83/040/00157/A

M17

'l'hc casc was ratificd in M. No. 19 dt.
05.12.2017 as pcr DIPP commcnts
Ir.No.7/58/2017-'l-SW datcd 10.11.2011.
'fhe applicant rcqucsted for revision of
norms. In M. No. l0/80 datcd 21.08.2019,
it was decided to refer the case to
Consultant ('lllC- l) lor examination.

'l'he Committee noted that
thc casc has not yct bcen
rcfcrrcd to Consultant
(l'UC- l) for examination.
IIencc, the Committee
directed to refer the case to
Consultant (I'EC-1)
immediately.

Deferred

R41

BIl′CARE
IフIMITED

3110066775
datcd

07.06.2017

01/81/050/00270/A

M18
31/83/040/00034/A

M18

'['hc case was ratified in M. No. 19 dt.
05.12.2017 as pcr DIPP commcnts
F.No.7/58/2017-1'SW dated 05.01.2018.
The applicant requested for revision of
noryns. In M. No. l0/80 datcd 21.08.2019,
it was decided to refcr thc culse to
Consultant (TIiC- I ) for cxzunination.

'l'he Commiltee noted that
thc casc has not yct bccn
rcferrcd to Consultant
('fEC-l) for examination.
IIence, the Committee
directcd to refer the case to
Consultant (TEC-l)
immcdiatcly.

Dcibrred

R42

CROMPTON
GREAVES
IンIMITED

0310444382
datcd

26.09.2007

01/81/050/00624/A

M08

03/94/040/00634/A

M08

'fhc casc was rejcctcd in mccting numbcr
24/81 dated 14.09.2010 duc to non-
submission of rcply. 'fhe applicant vidc
lcttcrs datcd 21.12.2016, 05.06.2017 and
01.07.2011 had rcquested to ratily thc
norms. 'l'hc rcprcsentation datcd
01.07.2017 was forwarded to DIII on
06.01.2017. In mccting no. 4/81-Irt.ll datcd
03.10.2018, thc Commitlcc notcd that DIII
vidc tJ.O. No. 3/tl2l2018 datcd 13.03.201ti
has offcred thc writtcn commcnts
rccomrncnding thc ratification on rcpcat
with AA No. 0310343657 datcd
19.08.2005. Ilowcvcr, it was decided to

Consuhant ('l'ec-3) advised
to rcfcr thc case to DFII
again as carlier comments
wcre given by them.
I Iowevcr, the Commitlee
directcd Consultant (l-EC-
3) to cxaminc the issuc in
detail and to fumish
commcnts as DI II's
rccommendations are
already rcceived.

Dcfcrrcd

39 1 Page 44    Mccting No.13/81-AIノ (〕 2/2019 datcd 03.10.2019(IICld On 04。 10.2019)

町Dぶ霧理l型識1期:;ii;il;;i; o'n.'it or For''tn rade
"nr'ii"it 

"t 
Commerce & lndustry" 

ilo-vtg Bhawan, New Delhi

t     r



cxanlinc thc casc on fllc. 
′
「he Casc was

rcfcrrcd to cOnsuhant (TCC-3) on
25.09.2019.

R43

LUBI
ELECTRICA
LS LIMITED,
AHMEDABA
D

―Rcfcrred by

DC,KASEZ

01/81/061/00022/A

M18/DES.H/
KASEZ/100%130u
/11/969/00-01/

KASEZ, vide letter No. KASIIZ/100%EOU
1111969100-0116116 dated 27.09.2011
forwarded a copy of application for fixation
of scrap/wastage norms on rcgular basis for
manufacturc and cxport of Industrial
Valves and Industrial Valvc Parts. 'fhe DC
statcd that the wastage norms had been
fixcd on ad-hoc basis up ro 31.03.2003
subject to final fixation of norms by Norms
Committce in DGFT. 'fhc case was
considcred in M. No. 4 /81-Pt.ll dated
03.10.2018 and noted that casc was refcrred
to DIPP for commcnts and rcmindcd on
27.09.2019. Ilowevcr, no comments have
bccn reccived yet.

'l'hc Commitlcc decided to
wait for comments.

I)cfcrrcd

R44

CARCL0
1｀ECHNICAIン
PLASTICS
(P)LIMITED

01/81/162/0043/A

M'14/DES― I1/
1/02/2010:EOU:CS

EZ/

Officc of I)C. CSI:Z vidc rhcir lcrrcr No.
ll02l20l0: IiOLJ: CSIiZ/s13, dared
16.4.2013 cnclosing thercwith carlicr letter
No. 110212010: IIOU: CSI:.2139 datcd
16.01.2013 forwardcd an application of
Carclo I'echnical Plastics (Private) Limited,
Bangalore rcquesting for fixation of
scrap/wastage norms on regular basis under
100% EOIJ for manufacturc and export of
parts and accessories of A1'M machines.
Initially, the case referred to C&pC for
comments. However, C&PC stopped
offcring its comments. I-lencc, as decidcd in
M. No. 4/81 (Pt. ll) dated 03.10.2018, the
casc was rcferred to Consultant ('fllc-l).
Consultant's D/[, was sent to the applicant
on 12.10.2018. l'hc rcply of thc applicant
datcd 24.10.20|[J was refcrred to
Consultant (lllc-l) on 16.5.2019.

'l'hc Committec considered
the casc as pcr agcnda and
written comments given by
Consultant ('fltc- I ). 'l'hc

Committcc observed that
thcrc is a wide variation
between thc norms applied,
nonrs earlicr approved by
I)C on thc basis of MSMI]
visit reporl and the norms
now recommendcd by
Consultant (TEC-1).
l'herefore, the Committee
decided to call the
applicant for PII to explain
thc basis of wastages
claimed.

Defcrrcd

R45

TEXNIACO
RAIL&
ENGINEERI
NG LIMITED

0210196856
dated

26.11.2013

01/81/050/00125/A

M15

02/24/040/00138/A

M14

l'hc casc was rcjcclcd in M. No. 15 dt.
03.1 1.2015 due to non submission of reply
of dcficiency leftcr dated 14.08.2015. 'fhe
applicant requested for fixation of norms.
'l'hc Committce in its meeting No.4 /81-pt.
II dated 03.10.2018 decidcd to call the
applicant on pcrsonal hcaring to cxplain the
casc. I'hc applicant vidc cmail dated
04.10.2019 rcquestcd for another date of
personal hearing.

'l-hc Comrnittec decided to
call thc applicant for
pcrsonal hcaring in thc
forthcoming NC meeting.

Deferred

R46

INOX INDIA
PRIVATE
LIMITED―
rcfered by

DC,KASEZ

1/81/162/261/AMl

7/DES― I1/

100%EOU/11/1004
4/

The applicant has requested for change of
SIONs, C-1958 & C-104 i.e. scrap norms
of disposable cylinders. Committee after
duc deliberation decided to cxaminc the
proposal on file. I he case was referrcd to
Consultant (TEC-3) on 30.09.2019 for

The Committee decided to
wait for commcnts.

-@
Dcfcrrcd

〆
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examination. Howevcr, no comments havc
been rcceived yet.

R47

MPP
・
I｀ItCHNOI′0
GIES
PRIVATl]
1ンTD.

0710069915
datcd

09.02.2010

01/81/050/00057/A

M19/
07/24/040/00399/A

M10/

'l'hc case was ratificd in M. No.2/81 dated
29.05.2018 (actually held on 18.07.2018)
as pcr SION C-274 and C-1647. The
applicant vide letter dated 12.12.2018
followed by remindcrs dated 06.05.2019
and 08.08.2019 had rcquested to ratify thc
norms on rcpcat basis as approved for AA
No.0710012961 dated 15.07.2010 in
Meeting No. 15/81 dated 05.07.201l. 'l'hc

case was rcfcrred to Consultant ('ftiC-3) on
25.09.2019 for examination. l{owever, no
comments have been received yet.

l'he Committee decided
wait for comments.

Detrrcd

R48

NAT10NAl′
STEElッ AND
AGRO
INDUSTRHう
SI´ IMITED

5610005277
datcd

18.12.2017

01/81/050/00146/A

M19/
56/24/040/00031/A

M18/

l'his casc was rejccted in M. No.12l81
dated 13.02.2019 duc to non-submission of
rcply to MoS dcficiency lcttcr dated
24.09.2018 scnt to the applicant on
04.10.2018.'l'hc applicant vidc letlcr datcd
14.05.2019 cncloscd a copy of thcir carlier
rcply dated 11.01.2018 stating that they had
already rcplicd on 17.01.2018 and
rcqucstcd to ratify thc norms. 'l'he casc has
been rcferred to Consultant (TEC-3) on
03. I 0.20 I 9 for examination.

'l'he Committee decided to
wait for comments.

Dcfcrrcd

R49

POWER
GEAR
LIMITED

0710059261

dated

21.08.2008

01/81/050/00341ん ヘ

M09/
07/24/040/00266/A

M09/

'l'he subjcct AA of the applicant was
ratificd by NC-ll in its Mecting No. t8/81-
ALC2|2009 datcd 04.08.2009 as per
writlcn commcnts of DHI vide thcir U.0.
No. 3(78)/2009/TSW(8y340 Vol. I datcd
28.08.2009. 'fhe applicant vidc lettcr datcd
01 .01.2019 has stated that they had
rcquestcd on 30.1 1.2009 to revicw thc
ratified norm. I-lowcvcr, no decision is
found availablc in thc filc based on thcir
rcprcscntation datcd 30.1 1.2009. 'l'hc

applicant via cmail datcd 14.08.2019 has
again rcqucstcd to rcconsidcr the casc.'l'hc
casc was rcl'crrcd to Consultant ('l'liC-3) on
30.09.20 l9 for examination. IJowcvcr, no
commcnts havc been rcceived yct.

'fhe Committee decided to
wait for comments.

Deferred

R50

Po M.

EIノECTRO
AUTO PVT

lンTD.

3110067121

datcd

23.07.2018

O1/81/050/00297/A

M19/
31/83/040/00061/ノヽ

M19/

'l'he casc was rcjected in Mecting No. 3/81-
ALC2|2019 datcd 15.05.2019 duc to non-
submission of rcply to MSMII deficicncy
letter scnt on 18.01.2019. l'he applicant
vide lcttcr datcd 24.06.2019 has furnishcd
rcply and requcsted to consider thc casc.
'l'he case was rcfcrrcd to Consultant ('lEC-
3) on 30.09.2019 for cxamination.
I lowcvcr, no comments have bccn rcceivcd
yct.

Thc Committee decided to
wait for comments.

Deferred
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RAJHANS
METALS
PVT.
LIMITED

2410042497
datcd

21.08.2018

RAJHANS
METALS
PV′
「 .

LIMITED

2410042282
datcd

03.10.2017

FCI OEN
CONNECTO
RS LIMITED

0710090185
datcd

10.08.2012

01/81/050/00604/A

M19/
24/24/040/00025/A

M19/

01/81/050/00367/A

M18/
24/24/040/00022/A

M18/

01/81/071/00011/A

M20/DES.H
07/24/039/00001/A

M13/

This casc was approved in meeting no.
l0/81 datcd 16.01 .2019 on the
recommendation of reprcsentative
MSMII. 'l'he applicant vidc letter dated
28.03.2019 requested for revision o
ratifled norms.The case was refcrred tO

Consultant(TEC… 3)on 30.09.2019 for
cxalnination

'l'he Commimec consideredl
the case as per agenda andl
heard the applicant'sl
rcprescntative duringl
personal hcaring. Thel
Commitlee noted that inl
other case o[ the rurn"l
applicant. 6% wastage isl
allowed for import item lApproved
No. l. Hcnce, on ttrel
recommendation ofl
representative of *,. 

I

MSMI.l, the Committecl
decided to rcvise the ad-l
hoc norms approved inl
meeting no. l0/81 datedl

I qqL20l9 as under: 
I

2. Other rccommendations would remain unaltcred.

RA concemed may take suitable conscquential action accordingly.

1. Quantity of imporl itcm at Sl. No. I
product.

may be allowcd with 1.06 Kgs/Kg content in the export

'l'hc Cornmitlcc considcred
thc casc as pcr agenda and
the aoolicant's
represcntative explained
thc case bcfore Norms
Committce during personal

This casc was ratified in meeting no. I 8/81
dated 2l .11.2017 as per DIPP comments
vide their UO No. 1217912011-TSW128
daled 17.1 1.2017. The applicant vide lctter
dated 18.12.2018 has rcquestcd to review
thc ratificd norms.

The applicant vide letter dated 30.07.2018
had forwardcd a copy of application
above mcntioncd case and stating that they
had applicd for fixation of norms in thc
year 2012, bu1 thcy had not rcceivcd any
communication on thc refcrrcd subjcct.
'l'hey have oncc again submitting neccssary
documents for fixation of norms in rcspect
of said licence. 'l'hey have also forwarded a

hearing. On the advice
rcpresentativc of the
MSMH, the Committce did
not find any merit to revise
the norms as approved in
I 8/81 dated 21 .11 .2011 .

I{A rray take consequential
action accordingly.
・
I｀hc Committcc notcd that

as pcr dccision takcn in

Mccting    No.    8/81-

AIンC2/2019      dated
24.07.2019,  a  tcam  o

ol'ficers of MeitY and
DGFT visited the factory
premises of the applicant
on 5th and 6th September,
2019 to study the
manufacturing process and
to ascertain wastages.
During the visit, the
applicant was dirccted to
submit ccrtain information
/production data which is

ILcjcctcd

Dcfcrrcd
copy of ratificd norms in respccl
advancc authorizatiOn No. 0710083529
dated 09 07.2012 which 、vas ratiflcd in
mecting no. 18/81 dated 04.12.2012. ′

I｀hcy
have, thcrcforc, rcqucstcd to cOnsidcr the

AAA No.0710090185 dated 10.08.2012 on
repcat 、vith AA No  0710083529 datcd
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sirnilar   naturc   but   、vith   diffcrent

nomcnclature   and   without   wastagc.
′
I｀hc application was forwardcd to McitY on

19.02.2019.

Committee decided to wait
for report of the study
group.

It54

FCI OEN
CONNECTO
RSIンIMITED

1010059351

datcd

30.122015

01/81/050/00529/A

M16/DllS.H
10/24/040/00087/A

M16/

'l'he casc was ratified in M. No. 2l dt.
09.01.2018 as pcr McitY commcnts vide
their tJO No. 11(16)12016-IPIIW datcd
01.06.2017 through email dalcd
26.09.2017. 'l'hc applicant rcqucstcd for
rcvision of norms. 'l-hc case was refcrrcd to
MeitY for cxamination.

The Committee noted that
as per decision taken in
Meeting No. 8/81-
ALC2|2019 dated
24.01.2019, a team of
officers of MeitY and
DGFT visited the factory
premises of the applicant
on 5th and 6th September,
2019 to study the
manufacturing process and
to ascertain wastages.
During the visit, thc
applicant was directed to
submit certain information
/production data which is
still awaited. Hence, the
Committce decided to wait
for report of the study
group.

Defened

R55

Acron

Compositc

Private

Iッinlitcd

0810125072
dated

25.09.2013

01/81/050/00354/A

M14/
08/24/040/00273/A

M14/

l'l'hc casc was rejccted in Mecring No.4/81

ldatcd 20.05.2014 due to non-submission of
rcply of dcficiency lctter dated 03.03.2014.
'l'he case was again considered in Mecting
No. l9l81 datcd 29.12.2015 and was
ratified as per written commcnts of DIPP
vide U.O. No. 7(368)12015-'l'SW datcd
26.11.2015. Thc applicanl vidc letter datcd
I 8.07.2018, 18.08.2018 and 22.11.2018 has
cncloscd othcr two approved cascs and
rcquestcd to consider their as per approvcd
norms. 'l'he representation was rcferred to
DPIIT on 23.08.2019 & 25.09.2019 for
cxaminalion. Ilowever, no comments havc
been rcccivcd yct.

'l'hc Committcc decidcd
wait for comments.

Deferrcd

R56

TUBEX
INDIA

0510399600
datcd

01.09.2016

01/81/050/00408/A

M17/
05/24/040/00247/A

M17/

'l'his casc was rcjected in M. No.l/81 datcd
05.04.2017 duc to non-submission of rcply
of deficicncy lettcr dated 13.02.2017.
IJowevcr, the applicant vidc lctlcr dated
28.06.2011 requcsted to fix the norms. 'l'he

applicant's rcply was sent to DPIII' on
14.11.2017.I{owever, the case was referred
to Consultant (l-llc-3) for furthcr
cxamination.

'l'he Committee decided to
seek lrom the applicant to
furnish following
information as per advice
of Consultant (TEC-3):

l. Drawing of each export
product with
corresponding blank
with all dimensions.

2. Stage-wise wastage.
3.Documents for sale of

scrap indicating price.
'l'hc case stands deferred.

Dcferrcd
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01/81/050/00475/A
M17/

05/24/040/00322/A

M17/

'lhc casc was rejected in M. No. 9/81 datcd

25.01.2017 duc to non-submission of rcply
of dcficicncy lcflcr dated 06.04.2017.
Howcvcr, thc party requcstcd to fix thc
norms. 'l'hc applicant's rcply datcd

15.04.2019 was forwardcd to DPII'| on

03.07.2019 followcd by rcmindcr on

21 .09.201 9. IIowcvcr, no comments havc

bccn reccived yct.

I'he Committce decided

wait for comments.
I)cfcrrcd

R58

R59

ACG
PHAItMAPA
CK PVT LTD

0310816606
dated

30.10.2017

MAN
INDUSTRIE
S(INDIA)
LTD

0310826411

datcd

16.01.2019

01/81/050/00004/A

M19/
03/94/040/00579/A

M18/

'l'he casc was ratificd in M. No. 4/81 datcd

27.08.2018 as pcr Consultant ('l'liC-l)'s
writlcn commcnts 'l'hc applicant vidc lcttcr
datcd 1 9.1 I .20 1 8 has requestcd to show the

ad-hoc norms in rcspect of import itcrn

numbcrs l, 2 and 3 separatcly. 'l'he case

was refcrred to Consultant ('l'EC-1) on

2s.09.2019.

Thc Comrnittcc fclt that thc

norms as ratil'ied in M. No.
4/81 dated 27.08.2018 are

clear and no further
clarification is required.

The case is withdrawn.

Withdra、v

n

01/81/050/00964/ノヽ

Ⅳ119/

03/95/040/01072/ノヽ

M19/

'lhc casc was ratified in M. No. 1/81 datcd

10.04.2019 as per writlen comments given

by Consultant ('fllC-3).'l'he applicant vidc
lettcr datcd 31.05.2019 statcd that thcy
havc the facility and advantagc for bringing
thc Coils & Plates as per their choice. 'l'hcy

further stated that they use Coils and Plates

depcnding upon their convenicnt and show

thc actual import itcms i.c. Coils or Plates

in thc cxport documcnts. fhcrcforc, they

lrcqucstcd to incorporatc both thc ilcms

llcoilt/rlat.s). 'fhc casc was rcfcrred to
lConsultant ('l'lic-3) on 25.09.2019.

lHo*.u.r. no commcnts havc bccn rcccivcd

1 r",.

The Committee decided

wait for comments.
Dcfcrrcd

R60

RATNAMAN
I METALS
AND l｀ UBES
LTD.
0810141320
dated

15.11.2017

01/81/050/00528/ノ｀

M18/
08/24/040/00236/A

M18/

Thc case was ratificd in M. No. 3 /81 dated

14.08.2018 as per writtcn commcnts of
DIPP vidc F. No. 714812018-TSW dated

17.05.2018. IIowcver, the applicant vide
lettcr datcd 16.11.2018 requestcd to remove

the condition of rclevant sizc, spccification
of the import goods and ccrtification by the

Jurisdictional GS'l' authoritics. Thc casc has

lb""n rcfcrrcd to l)PIl'l' on 04.10.2019 for

lexamination.

'l'he Committec decided to
wait for commcnts.

Dcfcrrcd

*******
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SDF

Export Items:
1 Model number, technical specification and specific quantity-both in terms of number (if

any) and/or weight, of each export product (Appendix-33 of current HBP refers).
う
ん Detail technical note on manufacturing process including the relevant flow sheet.

Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

4 Weight of each Export Product.
Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

Im rort Items:
6 Information about the inputs required per unit of the resultant product as per Sl. No. I of

Appendix-l lA appearing in current HBP (Vol.l) separately for each product.

7 Technical characteristics / part numbers, if any.
8 Assembly drawings/diagrams of the resultant product showing placement and e*act use

ofcomponents in the export product (s).
9 Bifurcatedquantitiesofcomponentstobeaccounted

requirement of components as spares. Raw Material / Consumables.
10 Size and specification including grade, composition, range, thickness etc. of ttre items

proposed for import.
11 Startingfromthespecificationoftheexportproduct,

material proposed for import has been arrived at, including the net weight of components
to be manufactured out of these imported materials, wastages claimed at each itage of
manufacturing with complete justification and supported by documentary
evidence/drawings etc.

11(a) Sheet layout diagram of the material indicating ttre wastage aurin[ ulantclng
う
る CrossSectionalDiagramofexportproductwittrcalc,ti@

and the weight of the Cable in Kg. per Km. Copy of relevant National/lntemational
Standard/buyer's data sheet may also be furnished.

Ψ糧
'磁

繋隆f常:腑糀濯鴨m江颯」Ving ЫeょJp“

Iド|:]冒躯:チ:1::|:‖ :距 11:1::‖‖‖:11:::.and upt0 70 mm thた kness
_,V)Others c.g.Fhngcs,Pipes,Tubes,Bars/Rods,Cttungs/Forgins etc.

14 Particulars of the licens"t
modification) for the same export product covered under this application, in view of
Public Notice No. 48 dated 14. I 1.2002.
Use of export product.

16 You are advised to apply for SION.
Please use expanded/fullname of end17

18

Any other information:19

20 The information called for must be submifte
of issue of this letter. The information may be diiectly sent to chairman, NC-ll, o/o
DGFT, Udyog Bhawan, New Delhi-11001l, office Telephone No.: 23061562,9xtn.267.
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LM WIND POWER BLADES (INDIA) PW.LTD

ADV.AUT.NO -.0710111965 DT. 03.08.2017

On the basis of calculation sheet and material balance submitted by the firm the lic. may be ratified
as under.

Export Item: FRP ROTAR BLADE LM 40.3P - 123.0 No

Net weight not less than 7,20,951.73 Kg

Import item

SHAISH KUMAR

NC2

SL.NO SLoN0 0F ADV.AUttH. QTY
15,16′ 27′ 32′ 50 to 57 Components, allowed as per G.N.4

2. 58′ 59 Consumables Qty as applied for Value altogether
restricted to 0.41 % of FOB Value

3. Rest of the items As applied for
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Govemment oflndia
Ministry of COmmerce&lndustry

Department fOr promo10n Oflndustry&lnternal丁 rade

(丁S Section)

SutteCt:― M/s Aparlndustries Limtted AA No.3410045140 dated 15.05.2019,AA No
3410045009 dated 29.032019,AA No.3410044025 dated 09 04.2019 and AA No.
3410043846 dated o2 02.2019

Reference:―  DGFT UoO.No.01/81/50/00069ノ A
DGFtt U.O.No.01/81/50/0000

DGFtt U.O No 01′ 81/50/0093

DGFtt U O.No.01/81/50/0093
With reference to the above,the undersigned is

as underi

Casel:AA No.3410045140 dated 15.05.2019
1.Net VVeight of Export nem may be specried as 2116.5 MT(1700KMS)in the AA.

2.lmpOrtitern at SI.No.l rnay be ofrelevant grade and thickness and importitenl at

SI.No.2 rnay be relevant grade and speclFcation contalned/utilized in the export

nem.
3.Quantity ofimportltem at SI No.l may be allowed wlh up to 2%wastage wtth

accountab‖ ity clause.

4.Quantity ofimportitem at SI.No.2 may be al10wed wlh upto l% wastage wnh

accountab‖ ity clause.

Case2: AA No. 3410045009 dated 29.03.2019
1. Net Weight of Export item may be specified in the AA.
2' lmport item at Sl.No. 1 may be of relevant grade and thickness, import item at Sl.No.

2 may be relevant grade and diameter, import item at Sl.No. 3 may be of relevant
grade and specification as contained/utilized in the export item.

3. Quantity of imporl item at Sl.No. 1 may be allowed with up to 2o/o wastage with
accou ntability clause.

4' Quantity of import item at Sl.No. 2 may be allowed with up to 1o/o wastage with
accountability clause.

5. Quantity of import item at Sl.No. 3 may be allowed with up to 0.05% wastage with
accountability clause

/ヽ´



　ヽ　　　（

Case3: AA No. 3410044025 dated 09.04.2019
1. Net weight of Export item may be specified as 4000 MT in the AA.
2. lmport item at Sl.No. 1 may be of relevant grade and thickness as contained/utilized

in the export item.
3. Quantity of import item at Sl.No. 1 may be allowed with up to Zoh wastage with

accountability clause.

Case4: AA No. 3410043846 dated 02.02.2019
1. Net Weight of Export item may be specified as 621 .21 Mf in the AA.
2. lmport item at Sl.No. 1 may be of relevant grade and thickness, import item at Sl.No.

2 may be relevant grade and diameter, import item at Sl.No. 3 may be of relevant
grade and specification as contained/utilized in the export item.

3. Quantity of import items at Sl.No. 1 and 2 may be allowed with up lo 2%
wastage with accountability clause.

4. Quantity of import item at Sl.No. 3 may be allowed with up lo2% wastage with
accountability clause

,,","},;;('tlut
(Development Officer)

To,

U.O No P-47011/107/2019-TSVV dt.19/08/2019

´よr    ぐ
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LM WIND POWER BLADES(:NDIA)PW.LTD

ADV.AU丁.NO―.0710112926 DT.05.03.2018

0n the basis of calculation sheet and rnaterial balance submitted by the firm the lic.may be ratified

as under

ExpOrt itern: FRP ROTAR BLADE LM 40.3P -  84.O No

Net weight notless than 4′ 93′002.45 Kg

:rnport item

SHAISH KUMAR

NC2

SL.NO SL.N00F ADV.AUTH. QTY
10′ 11′ 22′ 27′ 42 to 44 Components′ a‖owed as per GrN.4

2 45′ 46 Consumables Qty as applieぎ for value akogether

restricted tO o.40%of FOB Value
3. Rest of the items As applied for

①
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へ        多い。lt?
LM WiND POWER BLADES{:ND:A}Pヽ

「

.LTD

ADV.AUT.NO‐ 3410044375 DT.31.07.2018

On the basis of calculation sheet and material balance submitted by the firm the lic. may be ratified

as under.

Export ltem : FRP ROTAR BLADE LM 67'2P3 - 48 No

Net weight not less than 8,50,593'0 Kg

lmport item

SHAIS

QTYSL.NO
1

SL.N00F ADV.AUTH.

58′ 61,70′72 to 78
cnmnonents. allowed as Per G.N.4

2 59′ 60′ 62,71. Consumables Qty as appliecl tor value altogetnel

rpstrirted lo lYo of FOB Value

As applied for
3 Rest Ofthe items



lmport-1&2-1.01 kg./kgo COntent

3- 1.05 kg。 /kg.COntent

4-1.05 kg./kg.COntent.Addncontaining

EVA&carbon black"

5&6-1.05 kg./kg.content

7‐ 1.01 kg./kg.cOntent

8‐ 1.02 kg/kg.COntent

9 to 17-1.05 kg./kg.COntent

18-As per packing poncy

聰 a

AA Moi o 3\o gz53ЧZ



Fi:e No.P‐ 47011′ 47′2019‐TSW
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rEqtrr sfffd 3it{ 3ridRa eqrqr fdfirq

Government of lndia
Ministry of Commerce & lndustry

Department for promotion of lndustry & lnternal Trade
(':..t.:.t.t::t)

Subject:- M/s Diamond Engineering pvt. Ltd. M No. 0410165164 dated 04.02.2019.

Reference : -DG FT U. O. No.O 1 i8 1 /50/0 1 1 25 I AM-19iDES-2/59 dated ; 021 07 120 1 I

With reference to the above, the undersigned is directed to say that the AA may be ratified as

under:
1. Word "containing 220.994 MT of Column / Beam" may be suffixed with the description

of export item.
2. lmport item at Sl.No.1 shall be of relevant grade and size as contained/utilized in the

export item.
3. Quantity of import item at Sl.No.1 may be allowed as applied for i.e. 221.75 Mf

inclusive of wastage 034% wastage as claimed by the firm
4. Quantity of import item at Sl.No.2 may be allowed as 4.8 MT .

Norms committee may take a view

-H.r,L-r\S.K.Jain
(Deveropm:ii8ffi?

To,
DGFT(Shri Amit Kumar. AD)
DPIIT U.O. No. P-4701114712019-TSW dated 2610912019
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LM WiND POWER BLADES{IND:A)PVT.LTD

ADV.AUToNO-3410044884 DT.12.02.2019

0n the basis of calculation sheet and material balance submitted by the firm the lic.may be ratified

as under.

ExpOrt item:FRP ROTAR BLADE LA/167.2P3 -  111.O No

Net weight notless than 20′87,786.45.O Kg

importitem

58′ 61′ 70′ 72 to 78 allowed as per G.N.4
59′ 60′ 62′ 71. Consumables Qty as applied for Value altogether

restricted to 1% of FOB Value
Rest of the items

SHA:SHIキFili「
L耳T耳
ち
,ァ

SL.N0 SL.N00F ADV.AUTH。 QTY
1

2.

3 As applied for



10
LM WIND POWER BLADES (tNDtA) PVT.LTD

ADV.AUT.NO -341004488s DT. 12.02.2019

On the basis of calculation sheet and material balance submitted bythe firm the lic. may be ratified
as under.

Export ltem : FRP ROTAR BLADE LM 67.2p3 - 258.0 No

Net weight not less than 47,08,165.28 Kg

lmport item

SHA:SH KUMAR

SL.NO SL.N00F ADVoAUTH. QTY
1 58′ 61′ 70′ 72 to 78 Components, allowed as per G.N.4
2. 59′ 60′ 62′ 71. Consumables Qty aS apphed for Value altogether

restricted to l%Of FOB Value

3 Rest of the items As applied for

_´″1三≧
“
璧型生
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export

lmport - L,2,10,& 15. Net + 1 % wastage
3 to 8 . Net + 5% wastage
9. Net + 5 %wastage.Add"containing

EVA & carbon black"
11.,'J.3,14,1_6,17 & 19. Net + 2% wastage
12.4% of steel to be galvanised

18. As per packing policy
Grade of steel to match in import & export
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File No. P47 01 1 1241 1201 9-TSW

R\) ,-a {u,
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EIFffiq 3il-{ sqqrrr drrffi
F{ttf, 3ik 3{iaftm eqrqrEsTrq'

Government of lndia
Ministry of Commerce & lndustry

Department for piomotion of lndustry & lnternal Trade
("."::.tJl:i)

subject:- M/s Cords cable lndustries Ltd. AA No.0510371560 dated 22.t1.2oL3

Reference. - DG FT U.O. No. 0 1 /8 1 /050/ 27 1 t AM1 SIDES-?| 11 2 Dated: 22.08.2019

with reference to the above, the undersigned is directed to say that the M may be ratified

as under:
1. Quantity of export items at Sl No. 1 to 15 may be specified as 5086'8Kgs'

1 2520.ZKgr, i gzg.zrgs, 5845.4K. gs, 1 0600.2Kgs, 327 1 .1Kgs, 3573.6K9s,

3682.7Kgi, 984.4KgsItOtS.ZXgs,-2900,4Kgs, t363Kgs, 7024.6K9s, 1587K9s, 455'6

Kgs resPectivelY.
2. lmport item at dt.Uo. 1 may be allowed as 1.01Kgs/Kg content in the export items at

Sl. No. 1 to 15.

3. lmport items at Sl.No. 2and3 may be allowed as'1.0sKgs/Kg content in the export

items at Sl. No. 1 to 15.

4. lmport item at sl.No. 4 may be allowed as 1.01Kgs/Kg content in the export items at

Sl. No. 13 to 15.

Norms Committee may take a view l: .1 
*7ffi 

r r 1
(S.K.Jain )

DeveloPment Officer
Tel: 23063166

To,
DGFT (ShriAmit Kumar. AD)

DPIIT U.O. No. P-47011124112019-TSW dt' 26 10912019


